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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 

Circ-oit Bench at Lucknow

Registration O .A . Noo31 of 1989. (l )

Smt .Kan al avail i N air . . . .  Applicant 

versus

Union of India & Others Opposite P a r t ie s .

Hon .Justice Kemleshwar N a t h /V «C .

Hon. K . Obavva. Manber (A) ____

This application under S€ction 19 of the 

Administrative Tribunals Act X III  of 19S5 is for . 

cancellation of the order of the ^ p l ic a n t 's  traiTsfer 

contained in Annexure-Al dated 6 .6 .1 9 8 8  follovjed by 

order dated 2 1 .7 .8 8 /  contained in Annexure--A9 and ^

lastly order dated 25«3«89 contained in Annexure-A20.

2 . The applicant vms vjorking as Stenographer grade

I I  in the scale of Rs.l400 - 2300 in the Central CotuTiand 

Hospital of Lucknow and had put in more than 22 years 

of service when,on 6 . 6 »88 opposite party N o .4, the Senior 

Registrar, Col, V.Ratan of the'COiimand Hospital passed 

the impugned order of transfer, Annexure~Al directing 

the applicant to take charge of Fatal Section fran a 

Sepoy Clerk who used to perfoim the f\mction of typing 

out sane papers of the hospital. This order was 

admittedly improper (vide para 12 of the Counter Affidavit; 

and although the ^ p l i c a n t 's ;/representation was rejected 

by Annexure-A2 , the posting order was changed by 

Annexure-A3/A5 dated 1 4 .6 .8 8  vjhen she was posted as 

Stenographer and P .A .  to the Officer-in-Charge of
m

Surgical Division and Medical Division but v/as neverthe.-^ ■
#

less asked, to take charge f ran Sepoy Clerk Mahesh Gi:pta .
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who was placed theis tanporarily. Her representation, 

i«.nexure-A4 dated 1 4 .6 .8 8  that the change of asslgxment 

was not within the duties required to be carried out by 

a P .A .  was rejected by tonexure-as datedi 1 2 .7 . 3 8 .  I t  

appears that the ^ p iic a n t  did not ocmply „ith  the 

orders of transfer and ultimately on 2 2 . 1 0 .8 8  she was 

taken out of the Central Conn, and Hospital with the aid 

of the p o liie  of Police Station Cantt. under the orders 

Annexure-A14 of cpposite party M o.4 .

3 . The applicant made representations to the

higher authorities and ultimately a e d  this petition

on 8 .2 .1 9 8 9  fo r  Cancellation of the abovanentioned

transfer orders.

4 .
F i n a l t h e  h m f  Headquarters at New Delhi

took a decision in the raatter of the applicant, cam.unlcatec 

by a letter d e e d  2 6 ^ 2 ,8 8  and the ^ p iic a n t  was transfe-'] 

rred by an order dated 25 .3«89 , itonejcure-Aao to A ,M ,c . 

Centre &. School, Lucknow with a further direction to f
vacate the acconmodation' in her use as Sten o g r^her  

grade I I  in the Central Ce^nmand Hospital, Lucknow..

5 . The applicant's case is that all these orders

were the r?:.sult of the mala, fides, of opposite party N o .4, 

Col. V.Ratan and v^ere calculated to harass and cause 

haro-ship to her. The opposite parties' case is that 

although the in itial order of transfer, Annexure-Al was 

improper, the subsequent orders were in order/ that the 

allegations of mala fides of opposite party N o .4 are not 

specific and that the last order passed during the 

;.endency of the case does not entail any civil consequences 

or loss of Salary of the applicant and was ordered in 

the exigency of service.

f
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6 , I t  is not .necessary to coiment \:pon the /

in itia l  orxaers of transfer contained in Annexure-M

and Annexures -‘A3/A5 because they have all been

replaced by the final order dated 2 5 ,3 .8 9 , J^nnexuie.A20*

The order o f ' Annexiire-A20 is not shown to be thef

result of mala fides of opposite party N o .4 because
/

it  was. issued under the authority of the Army HQrs. 

letter dated 2 6 .1 2 ,8 8  and was issued by sane officer 

other than opposite party N o ..4.

i f

7e The learned counsel for the applicant has.

tried to shcn  ̂ that Stenogrc^her grade I I  is entitled

to be posted with a Brigadier# but that is not correct

interpretation of the policy contained in Annexure-A8

relating to authorization for certain categories of

stenogr^hers ' posts . This authorization mentions

that the Maj .General or an officer of equivalent

rank is entitled to^have a Senior P .A .  vjhereas Brigadie|

t
and an officer” of equal rank is entitled to a P .A .

'i n  the scale of Rs .l400 - 2300, i . e .  grade I I  to vjhich 

the epplicant belonged^whereas a Colonel/or equivalent 

o fficer  v?as entitled to have a Stenographer in  the 

pay, scale conmencing fron R s .1200/- Annexure-Cl is an 

extract of a similar c l^s ificatio n  effective £rcm 

February 1 , 1983. speaks of the entitlanent of Mai. 

General for a Stenographer of Grade I ;  Brigadier for 

Stenographer of grade I I  and ^a Colonel/tt. C ol. for
) A

Stenographer of grade I I I .  These entitlenents /cclas 

fications relate to the officers of the Army. They 
#■

nob relate to the Stenographers thonselves. In other 

v/ords,a Brigadier may be entitled to have a Stenograp 

grade I I  but a Stenogr^her grade I I  is not necessarii
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en titled  to be posted with a B r ig a d ie r .

8 .  The learned counsel for  the applicant says

that the applicant having been posted v ith  o ffic e rs  

of rank equivalent to B rig ad ier  w ill s u ffer  hum iliation 

and harassment i f  she is posted at the A .M .C . Centre 

and School. I t  is  not possible to treat such supposed 

hu n iliatio n  and haras snent to constitute a grievance

in the eyes of law in respect of which relief
A-

could be obtained from the Tribunal. I t  is only an 

infringonent of a legal right \«hich is remedied by 

the Trib\anal. It  is well known that a transfer is 

an incidence of service and unless either mala fides 

or other grounds of illegality  in a transfer are 

made out, there can be no judicial interference.

9 , I t  may be that on the applicant's posting

to the A .M .C , Gehtre and School, she may have to vacate 

the acGOTTOodation in her use and in that sense she may 

have to face hardship; but it  has not been shown to us 

that the applicant is entitled to hold an appointment 

where she may be entitled to an accatinodation for all 

times to come. The best that the applicant can es^ect 

is to have a reasonable time at her disposal to-vacate 

the pr® iises. The learned coimsel for the ^ p l ic a n t  

says that the applicant has not been paid her salaries. 

We are of the opinion, that i f  that be so^ the applicant 

must get her salaries \inreservedly -upto the period of 

the passing of the last transfer order, Annexure-A20^ *

because t ill  that stage she could have had sane valid 

girievance;-but'in respect of “the period fred -25-*'3189, 

the- oppqsite,part;ies-must consider he reclaim. ,iB; a fair 

and reasonable manner and pass suitable orders.
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10 . In the resiilt this application fa ils  in so far

m. the last order of transfer^ Annexure - A ,20, 

dated 2 5 .3 .1 989  zoncem ed. The applicant shcdl 

get h 3r £-.1.11 salaryi it  not already done, for  the 

period upto ;^4 .3 .89 ; the question of payment of her 

salar / frrw the periPd 2 5 .3 .8 9  onwards shall 

cor side red by the conpetent authority and appropriate 

orders shall be passed within a period of two ronths 

from today. The applicant will also be p em itte d  

by the opposite parties to retain the present 

accommodation for a period of three months after which 

stiltable action may be taKen by the opposite parties 

in  that regard. Parties shall bear their own costs.

Vice Chairman

(k'
Dated the '29 ' S ep t .. 1989. 

RKM
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of compliance

d 'v ?

f!?;

(3f«t*jp^ p.

Q 7rt7*f̂ St'7rt4̂ l 9*

A y

A
4 j4/7/89

Hon* Mr* Justice K . Nath, V .G .

Hon* Mr. K .J .  R a n ^ ,.  A .M ,

The learned counsel for the applicant files 

rejoinder. L ist  this case for final hearing 

on 2.8- 89.

1

A .M . V .C .

(sns)

/Vlil c>v, ^

LciJi t^r/ Ouy

•It ^  d ̂  •'1_•
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APPLICATION UNDER SECTION 19 OF THE CENTRAL
a d m i n i s t r a t iv e  t r ib u n e . ^ T .  1985

Title, o£ the Case

S.No.

1

2

Non-payment of salary and 

arbitrarily putting off duty.

I N D E X

Description of documents relied upon 

Application

Annexure A-1 - Photocopy of letter 
No. Adm/202 d t .6 .6 .1 9 8 8  of CH (CC)

Annexure A-2 - PhotoiEopy of Repre­
sentation dt. 1 1 .6 .8 8  of the applicant

Annexure A-3 - F'hotocopy of letter No.
Adm/202 dt., 14 .6 .1988  of CH (CC), Lko.

Annexure A-4 - Photocopy of representa­
tion dt. 14 .6 .1988  of the applicant

Annexure A-5 - Photocopy of CHCC letter 
No. Adm/202 dt. 1 4 .6 .8 8

Annexure A-6 - Photocopy of CHCC letter 
No. Adir/202 dt. 1 2 .7 .8 8

Annexure. A-7 - F'hotocopy of Representa­
tion d ated 15 ,7 .1988

Anraexure A-8 - P^hotocopy of CPRO 75/81

Annexure A-9 - Photocopy of letter No.
Adm/202 dt. 2 1 .7 .8 8  of CH(CCS), Lucknow

Annexure A-10 - Photocopy of Representation 24 to 2'6 
dated 3'. 10.1988 of the applicant

Annexure A-1I - Photocopy of conplaint 27
dt.. 3‘, 10 .1988 of the applicant

Annexure A-12 - P'hotocoi>y of the complaint 28 
dt. 3 .1 0 .1 988  of the applicant

Annexure A-13 - P'hotocopy of the Repre- 29-3’0
sentation dt. 4 .1 0 .8 8  of the applicant

Annexure A-1^ - P'hotocopy of the conpl- 31
aint No. Adm/202 dt. 22 .1 0 .8 8  of CHCC

Annexure A-15 - Photocopy of representa- 32
tion dt. 10 .11 ,88  of the applicant

Annexure A-16 - Photocopy of Govt. Order 33 
No. 3'59 22/lI/DGMS-3(B) dt. 5 ,9 .1985

Annexure A-17 - Photocopy of Represen­
tation dt. 21 .11.88 of the applicant

Page No.

1 to 14

15

16

17

18

19

20

21

22

23

34-3>G

3>TAnnexure A-18 - Photocopy of telegram 
dt. 5 ,1 2 ,1 986  of the applicant

_________  ̂ _________________ Signature of the Applicant

FOR USE IN '".TRIBUNAL’S OFFICE 

Date of filin g  or receipt by post:

Registration No.

Signature of Registrar 

Date;
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IN THE CENTRAL. ADMINISTRATIVE TIBUNAL 
CIRCUIT BENCH, LUCKNOW

BETWEEN 

Sr^t. Komalavalli Nair

AND

UNtON OF INDIA & OTHERS

a p p l ic a n t

RESPONDENTS

Pertjail^of Appllcaftinn*

1. Particulars of the applicant:

1) Name of the applicant :

• i) Name of husband «

i i i )  Age of the applicant

DgSignation and parti­

culars of office (Name 

and station) in which 

employed or was 1 ast 

employed before ceasinc 

to be in s ervice.

v| Office address

vi) Address for service of 

notices:.

Smt. Komal avalli Nair 

Sri S .S .  Nair 

years

Employed as Stenographer 

Grade II (PA) in Commaid 

Hospital (Central Commaid), 

LUCKNOW - 226 G02

Main O ffice  
Command Hospital 
(Central Command)

LUCKNOW - 226 002

144/3 Outram Lines 

Opp. Traffic  Police Lines 
LUCKMOW - 226 002

2>. Particulars of the Respondents::

i) Name of the Respondent 

ii') Name of father/Husband

i i i )  Age of the Respondent

)

iv) D

N Union of India 
5 thru'
j 1. The Secretary 
) Govt.of India

< Ministry of Defence
NEW DELHI - 110 001esignation & particulars ^

Df office. (Name & Station))2. The Director-General
, . , 1 j ) Medical Services (Army)

In which employed  ̂ ^

)Av) Office  address
Army Head Quarters
Medical Directorate
DHQ FO, NEW DELHI - 110 Oil

Page, ■ 2/
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i) M d ress  for service of 
notice

3:. Particulars of the Order 

against which application 

ijs made;

i) Order No.

ii) Date

3, The Commandant

Command Hospital (Central 
Command), LUCKL'JOW - 226 002

 ̂ 4—

Command Hospitao (Central 
Command), LiUCKMQW — 226 002

! Same as shown against (i) 
to (v) above.

Applicatioijds g a in s t  the 

following orders

iii )  Passed by

iv) Subj ect in 

bri e f ;

Adm/202  and even number

6th June, 1988 and 21st July 88 

respectively.

The Sr. Registrar and ge Troop, 

Command Hospital (Central Command) 

LUCKNOW and Offg . Commandant/ 

Command Hospital (Central Command)
B,

ILucknow (l^nnexures A-1 •be- 

respectively)

By the irrpugned orders. Respondent 

No. 3' is compelling the applicant 

to perform the duties of a routine 

Clerk/Steno whereas she is a Senior 

Subordinate designated as Steno­

grapher Grade-II (PA) in the scale 

of Rs 1400 - 2200 with more than 

22 years of service.

When she declined to work as a 

routine clerk/Steno and requested 

the Respondent No. 4 to allot her 

duties, commensurate with her status 

and as per Govt. Orders, she was

.3/
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driven out of the hospital premises and 

her pay and allowances have been stopped 

as a result of which the applicant is 

facing not only humiliation but extreme 

financial hardship also. Due to non­

payment of her salary from October, 1988 

onwards and other dues# she and her family 

members are on the verge of starvation.

That the present relative status of the 

applicant vis-a-vis^ combatant-personnel 

of the armed forces is equivalent to a 

SubddaV Major and vis-a-vis other civilian  

employees to that of an Office  Supdt. 

Grade-II (Scale 1400 - 2200).

4, Jurisdiction of the Tribunal;

he applicant declares that the subject matter of the 

oirder against which she.wants redressel is within the 

jurisdiction of the Tribunal,

5 * Lim itation:

The applicant further declares that the application is 

within the limitation prescribed in Section 21 of the

IVdn

6 . Facts o

inistrative Tribunal Act, 1985,

f the cases

The facts of the case are as unders-

(1) Tha-: the applicant was appointed as a civilian  in the 

capacity of L .D .C . in the Central Ordinance Depot, 

Agrd, on 7th February, 1966. She now belongs to the 

:nce Civilian  Cadre of Stenographers^ and her salaryDef e

f \ b w
4 /
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(2)

paid out of Defence Services Estimates. After serving 

various hrmj establishment, she,was posted to Army 

dical Corps Centre and School on 8 .2 .1 9 76  as a Steno*- 

apher G r .I I .  She served in the above establishment 

3m 8e2.1976 to 4 .3 .1 9 8 6 . On 5 .3 .1 9 86  she was permanently 

po.sted to Command Hospital (Central Command) (hereinafter 

re::erred to as CH (CC )), Lucknow having been promoted as 

St(;nographer G r .I I  (FA) in the scale of Rs 425 - 700 

(Revised to Rs 1400 - 2200 ).

At during her entire service of 22 years, the applicant 

t e d  to the entire satisfaction of her superior officers 

earned excellent Annual Confidential Reports. Her 

vice record is immune of any v/arning and punishment

Thd 

wo 

and 

ser 

entry

(3) Tha

was

AMC

Col

and

(4)

t during the years 1985 and 1986, when the applicant 

working as. Personal Assistant to the then Commandant, 

Centre & School, Lucknow (Maj. Gen. KD Kapur), Lt .

(now. C o l.) V Ratan was also working in AMC Centre 

School as Officer Commanding of a Technical Training 

Bet':alion.

Thai. Col. V Ratan had to contact the applicant very often 

in connection with his o fficial work both in person and on 

telephone. Towards the end of the yearc 1985, Col. V Ratan 

annoyed with the applicant due-to some personal indi- 

ences on account of which the applicant threatened to 

rt against him to the Commandant. Thereafter he k ^ t  

t but he nursed a grudge against the applicant on this

got 

f fei 

repo 

quie 

scor

(5); That 

on 5

the applicant joined the CoHjnaa,d Hospital (CC), Lucknow 

3.1986 on promotion as Stenographer G r .I I  (PA)„ She

5 /
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was.: atuaehed as m  in the Coramandaif s Secretariat.

(Maj . Gen. T Singh/Ma;j . Gen. Nirmala Ahuja),

That around raid-1987, Col. V Ratan was also transferred 

from M e  Centre & School, Lucknow to CH(CC), LUCKK'OW 

as Sr. Registrar and Officer Commanding ,Troops. He 

thus became the immediate superior officer of the 

applicant.

That from the day of taking over the charge of Senior 

Registrar of CH(CC), Lucknow, Col. V Ratan started 

harassing the applicant by.various means such as denial 

of due leave etc. However, due to intervention of the 

then Commandant Maj. Gen. (Mrs.) Nirmal Ahuja ,,jhe could 

not succeed, then in his attempts to harm the applicant-

(8) That on 6th June, 1988, Col. V Ratan issued an order 

No. Adm/202 dated 6 .6 .1 9 8 8  directing the applicant to 

take charge of Fatal Section of the surgic^ Division ■ 

i)f CH(CC) Lucknow from a Sepoy/Clerk, an official of 

junior most rank of clerical cadre, h copy of this 

drder is annexed as Annexure No. A-1 to this application.

■to above order (Annexure No. A-1), the 

ajiplicant requested the Commandant, CH(CC), Lucknow by 

hir representation dated 11 .6 .1 988  to cancel the Order 

issued by the Sr. Registrar for the following reasons;-

i)

ii)

i ii )

That the applicant is a Personal Assistant having 

22 years expreience.

That the PAs are equivalent to Senior JCOs:.

That prior to fs?-posting to CH(CC), the applicant 

was attached to the Commandant AMC Centre. & School, 

-he applicant was selected to the position, of PA to 

the Commandant of the Centre & School out of the then 

sisting  Secretarial staff, after considering her

• • • • 6 /
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iv)

Vi)
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experience in the Secretariat, of Director of heir 

previous Unit including handling the charge- of 

Secret C ell,

That as per the 3rd Pay Commission- Report, fhs 

are attached to Brigadiers/equivalent and above.

v) That PAs are onlyjEquired to handle secretarial work.

h

u,

hcb'

pi

ai

That there is shortage of experienced Secretarial/ 

Personnel staff: In  the AMC.

copy of applicant's representation is Annexed as Annex- 

re No. A-2 to tl-iis application. This representationvas: 

)wever, not accepted vide letter No. Adm/202 dated li .6e88 , 

lotocopy of which is annexed as Annexure No. A~3 &  this 

>pli cation.

(10) Tljiat it would be pertinent to mention here, that. "Fatal

Section"is a small sub-office of the Surgical Division of 

[(CC) Lucknow where the main work is typing of hand-written 

:tes of Medical Officers including specialists Medical 

ificers recorded on the Medical History Sheets of the 

patients who die whilst under treatment in the said hospital, 

is work was being done by a Sepoy Clerk and the applicant 

s directed to take over the Fatal Case documents from him 

also other articles such as typerwiter, furniture etc.

at the existing ranks of the officers-in-Charge of Medical 

vision and Surgical Division are Col. and equ.ivalent (one 

headed by a Col. and the other by a Group Captain, both 

which are  one step lower than a Brigadier.

Cl

nc

Of

Th

wa

as

(11) Th 

Di 

is 

of

im-

to

r.

(IZ) Th^t Col. V Ratan, Sr. Registrar (CH-CC) had issued the 

i)ugned order (Annexure A-1) with no other motive than 

humiliate and harass because he could not tolerad^e her

-- 7 /
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continuing to work as PA in the Secretariat of the 

Cornmandant of the said hospital/wov ^

13?1 That the applicant submitted another representation 

on 14 .6 .1 988  to Respondent No. 3 stating that she was: 

being asked to take charge of assignments whichvere 

not within the duties required to be carried out by 

Personal Assistants and requesting that she be given 

proper assignment, h copy of the representation is 

Annexed as Anexure No. A-4 to this application.

C.4) That in reply to her representation dated 11 .6 .1 988 , 

(Annexure No. A-2)  ̂ the -applicant was informed by Col.

V Ratan under letter No. Adm/202 dated 14 .6 .1 9 8 8  that 

she should take over charge of Fatal Section from a 

Sepoy Clerk and also that she should work as Steno/PA 

to Officer I /C , Medical Division and Officer I/C  Surgical 

Division in addition to doing the work of Fatal Section.

A copy of the above letter is annexed as Annexure No. A-5 

to this application.

(ig) That, in reply  to her representation dated 14 .6 .1 988

Annexure No. A~4, the applicant was asked under Letter

No. Adm/202 dated , 1 2 .7 ,1 988  to work under the Senior

Adviser in Medicine. The order directing the applicant

i'
to .take charge of Fatal Section was, however^ maintained

.C

as operative. A copy of letter No. Adm/2G2 dated 1 2 .7 .8 8  

is, annexed as Annexure No. A-6 to this application.

(16) That the applicant again submitted a representation on

15 .7 .1 988  reiterating her_earlier stand contained in her 

representations dated 11 .6 .1988  and 14 .6 .1 988  (Annexures

A-2 and A-r4), and enclosing a copy of CIVILIAN PERSONNEL

. . .  . 8 /
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ROUTINE ORDER NO. 75 of 1981 in which Govt, of India, 

Ministry of Defence erffice Memorandum No. B/17116/EME

- 8 -

Org3/2593/D-(Civ-l) dated '1st May, 1981 which deals

PAei
ith placement of Stenographers^in various Grades,

has Been reproduced. A copy of this representation 

and Govt, of India, Ministry of Defence letter dated 

1st May, 1981 are annexed as Annexure Nos. A-7 and 

A-8, respectively.

(17) That- in reply to her representation dated 15 .7 .1 9 8 8 , 

the applicant was asked by Respondent No. 3 to work 

under the Head Clerk of the said Hospital (&rmy Rank 

Sub.' Major) whose status is equivalent to that of the 

applicant and who could assign only clerical work to 

the applicant, h copy o f letter No. Adra/202 dated

21 .7 .1 988  issued by Respondent No. 3 is annexed as 

AnrBxure No. A-9 to this application,

(18) That in reply to letter No. Adm/202 dated 21 .7 .1988  

referred to in Para (IS) above,$the applicant submitted

a representation on 3rd October, 1988 to the Commandtot 

CH (CC), Lucknow, but to no avail. A copy of the repre­

sentation is annexed as Annexure. No. A-10 to this 

. application.

(19) That on 3rd October, 1988 when the applicant was on

duty, the Respondent No. 4 Col. V. Ratan misbehaved

with the applicant, shouted at her and physically 
her

expelled/from the office of the officiating  Sr . PA,

. Sri Prem Prakash. A copy of complaint lodged by the 

applicant in this regard is annexed as Annexure No.

A-11 to this application.

____ 9 /
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(20) That on the same date le . 3 .1 0 .1 9 8 8 , one Capt. Tara

Chand, a subordinate o ffic ial serving under Col. v .

Ratan physically assaulted the applicant and turned

her out of the o ffice . The applicant lodged a com-

plaint in this regard with the Commandant/ CH(CC),

Lucknow a copy of which is annexed as Annexure No. 

A-1 2 .

(21) That on 4 .10 .1988 / the applicant submitted a repre­

sentation to the General Officer Commanding in Chief/ 

Headquarters, Central Command but to no avail. A 

copy of the said representation is annexed as Annexure 

SIo. A-13 to this application.

(22) "?hat on 22 .10 ,1988 / Col. V Ratan locked a written 

domplaint against the applicant with the Officer I/C# 

Gantt-. Police Station, Lucknow with a copy to OC 

Central Command Provost ynit (Military Police) stating 

that the applicant was absent without leave and was 

loitering around the hospital premises and asking the 

addressees to take action against her. A copy of the

sa

is

A

id' complaint bearing No. Adm/202 dated 22 .10 .1988  

annexed as Annexure No. A~1§1 to this application.

police party was again summoned by

Col. V Ratan on 2 4 ,1 0 .1 988  and the applicant: was taken

to Cantt. Police Station where she was let o ff .

(23) The 

abu 

of 

; aga 

In

is

Lt. on 10 .11 .1988 / the applicant was again humiliated, 

sed and physically assaulted by or under the orders

ol. V Ratan as a result .of which the applicant 

[Ln protested to the Commandant, CH(CC) Lucknow.

Ithis connection a photocopy of letter dated 1 0 . 1 1 .8 8

L e x e d  as Annexure No. A-15 to this application.

aL'Lx



' A  '

> •

>

- 10 --

(2 ) That due to the complaints lodged by Col. V Ratan g a i n s t  

the helpless applicant, she stopped going to t^e office 

and attending to her duties lest, the complainant might 

get her entangled in a false case or cause her to be 

physically assaulted. Further, in all communications 

addressed to her by Respondent Nos, 3 and 4 the appli­

cant has been repeatedly asked to report to Officersl/c  

Medical/Surgical Division and to perform the duties of 

a Steno. There is vast difference between the posts 

of a Steno and that of a Stenographer G r .I I .  The former 

post carries a pay scale of Rs 330 - 560 (pre~revised) 

and Rs 1200 - 2240 (Revised) and the holder of this post 

is supposed to work with ah officer of ^he rank of Col. 

and below whereas the holder of -̂he latter post of 

Stenographer G r .I I  (PA) draws salary in the pay scale 

3f Rs 425 - 700 (pre-revised) and Rs-1400 - 2200 (Revised) 

scales, and is supposed to-be attached for duty with an 

Officer of ^he rank of Brigadier as per Govt. Orders 

ctontained in Annexure N0 .A8 and letter No. 35922 /11 / 

GMS-3(b) dated 5 .9 .1 9 85  issued by Respondent No. 2/

■- copy of which is annexed as Anrexure No; A-16 to 

tlhxs application.

(25) T 

ti

f 

fc 

de 

wr 

C O

lat the applicant's salary for October, 1988 onwards 

D date, the arrears of dearness allowance due to her 

■om 1 .7 .1 9  88 todate and the Bonus amount due to her 

>r the year 1987-88 have not so far been paid to her 

spite to -i-he fact that she made repeated verbal and 

itten lequests for the same. Details of ^he written 

Timunications in this regard are given below

i)

ii)

Representation dated 10 .11 .88  - Anrexure A-15

Representation dated 21 .1 1 ,8 8  - Annexure A-17

,1 1 / ,



t2S) That during the course of preliminary hearing 

of the case on 8 .2 .B 8 9 , the applicant was 

i advised by this Hon'ble Court .to Join duty in the 

Office of posting. Accordingly, she reported for 

I duty to Ke spondent lo. 3 on 25.3.1989 along «ith

I an application of the same date, a copy of which

: IS annexed as Annexure a . js . awever, instead of

assigning any work to the applicant, a transfer 

order bearing Ho. SoS/Coy/ios dated 2 5 .3 .K 89 -was 

I^aed  over to her with a direction to report on 

“ nt transfer to .m y  Medical Corps Cent™ 

and School, lucknow. m  sulupara (m) of para 4 

Of thê  said transfer order the applicant has al'so 

een directed to vacate Gov*, accommodation 

immediately, a copy of the transfer order is  

annexed as .Annexure A .20«

(&>  That the said transfer order accompanied by 

direction to the applicant to vacate the Govt'

: (Vide sub-para £m) of para 4 ‘ '

; ^ e o f )  is the outcome of a desire nf

tes ahd to cau-se terdships to

 ̂ / W ^  Si .

. ;- ^ ^ |t e ly  to f|ce the sam e/blem s of  ̂ '  

perfo^ance of 

has been facing irj her present of«ce and for

redressal of which, she has fli.d  an application

‘>eforethi.a.b.ble)court. The applicant being

a lady w in  , 1 , ,  ^ inconvenience and

hardships if  she were forced tr, 4.
-torced to vacate Govt*

accomffiodation.
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iii )  Telegram dated 5 .1 2 .8 8  l^nnexure No. A~18

addressed to Respond.ent No. 2 

(copy annexed as Annexure-H8 

to this application).

(26) That, the applicant submitted a representation to ^he 

Appointing Authority (Respondent No. 2) on 21 .11 .88  

by Courier Service, 'as well as by registered post.

But no reply has so-far been received. A copy of this 

reprssentation is annexed as Annexure-17 to this appli* 

cation.

(27) That the applicant is being forcibly prevented by 

Respondent Nos. 3 and 4 from entering the premises 

of place of work ie . CH (CC), Lucknow. As such she 

is, sending her attendance through post. Her salary 

for October# 1988 onwards, arrears of Dearness Allow­

ance from July onwards todate and Bonus for the year 

1987-88 have also been illegaly withheld as a result 

of which she and her family members are on the verge 

pf starvation.

' J

7 Details of the remedies exhausted;

sources of
The applicant declares that she has availed alVthe/remedies; 

available to her under the service Rules.as under;-

Details of Representations Outcomes

a) Representation dt.. 1 1 .6 .8 8  Not accepted 
against Order No. Adm/202 
dt. 6 .6 .1 9 88

b') Representation dt. 4 .1 0 .8 8  No reply 
to the GOC-in-C, HQ Central 
Command, Lucknow

c) Representation dt. 3 .1 0 .8 8  No reply 
against Order No. A ^ /2 0 2  given 
dt. 2 1 .7 ,8 8  issued by Res­
pondent No. 3

d) Representation dt. 2 1 .1 1 .8 8  No reply
addressed to Respondent No. received 
2 (Appointing Authority) so far
against Orders (a) &'"(b)
above.

e) Telegram, dt. 5 .1 1 .1 988  to 
Respondent No. 2

-do-

CXa /

Annexure Nos. 

A-1, A-2 Sc A-3

A-IJ

A-9 and A-10

A-17

A-18

12/
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In this connection the applicant respectfully requests that 

in view of extra-ordinary facts and circumstances of this 

case, the: condition of expiry of six  months imposed by 

Clause 5 of sub-section 2 of Section 20 of the Adirdnistrative 

Tribunal Act, 1985 for admission be relaxed as a special 

case, since the applicant's salary has been stopped by the

■ employer and she-is not being permitted to perform official 

duties.

8 , The applicant further declares that she had. not previously 

filed  any application, writ petition or suit regarding the 

matter in respect of which th e 'application has been made 

before any Court of Law or any other authority or any other 

Bench of the Tribunal and nor any such application, writ' 

petition or suit is  pending before any of them.

W-

9 . Reliefs sought;

S3ie applicant most respectfully prays that the Hon'ble

Tribunal may be pleased tos-

V

a) Quash the Order of t^e Senior Registrar and OC Troops 

bearing No. Adm/202 dated 6 .6 .1 9 8 8  and Order No. Adm/

202 dated 21 .7 .1988  issued by the Officiating  Commandant,

^% ^C H (C C ), Lucknow^AvuvvOJCjjixiu A - 1

b.) Issue a direction to the opposite partiexs dmrecting 

them to ensure proper placement of the applicant in 

regard to performance of o ffic ial duties commensusrate 

with her status, length of service and experience and 

in strict conformity with the existing Govt. Orders on 

the subject^ vAv/v>wa,ac4jJuu A  ‘-S •

c) ■ Issue a direction to the Opposite Parties No. 3 and 4 

to”'pay ..forthwith,' with interest, the salary for O c t .,

: 1988.-.onwards todate, amount of Bonus for the year 1987-88^ 

and the'arrears of Dearness allowances for the period 

July 1988 todate,

d) Issue a direction to Opposite Parties No.. 3 and 4 to 

allow the applicant to perform her o ffic ial duties 

peacefully without hinderance or harassment.

i) Award cost of the suit to the applicant.

13/
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.  ■other r e lie f  which the Hon'ble Tribune
f) Grant any other rexxci

, ,  S : " £ ‘C f  ' " “ S
i|lBa.aj2 -bxQ<S€dL*

nROlM DS ~FQ^ P R A Y ^

1 B e c a u s e  the Opposite Parties  No . 3 and 4 have 

■ t r a n s g r e s s e d  and misused their  o f f ic ia l  

hy ordering the applicant t o  perform

inferior nature and under an officer of lover ^status , 

than the one u n d e r  whom she should h ® e  workea by 

T t u I  of her status, length of service and experience.

,  Because the Opposite .a r t ie t s  „is- interpreted  the

■ existing Govt. orders to the disadvantage ox the

■V applicant and ha® been compelling her to work under

■ I ^ f f i o e r  of lower status than the one under whom

She should have normally worked.

Because the applicant has i U e .a l l y ^ n a ^ f o r c i b l y

prevented from entering the premises of the pl=ce of 

«ork  and performing her o ff ic ia l  duties by Opposite

Parties No. 3 and 4.

Because the a p p l ic a h f s  salary for O c t ., 1988 onwards 

and other dues have been illeg ally  and arb itrarily  

>- withheld by the Opposite Parties  No. 3 and 4.

5 B e c a u s e  the applicant for no S u i t  of her has been  ̂^ 

harassed and hum iliated continuously by the Opposite 

p^rty K o . 4 and also has been physically  assaulted y 

a s u b o r d i n a t e  at his express«>i in stig atio n .

10 TWTERIM f r a y e d  fo r s

'pending final decision  on the application , the applicant 

seeks the following interim  orders 

$},is H o n 'ble  court may be pleased  to!-

,1  issue a direction staying the operation of orders of 

o r o s lt e  parties 3 and 4 at . n n ^ r e s  «o . A-1 and

Direct the R e s p o n d e n t  No. X. C o m m a n d a n t  CH (0=) to pay 

f r h w it h  pay and allowances to applicant as m o ­

tioned in para 9 (c) of this application because 

applicant and her family are facing starvation.

- IX  -

. . . . . 1 4 /

4.
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Or.

c) Direct Respondents No. 3 and 4 to allow the applicant 

to attend the office^ to sign the attendance register 

and to perform such duties as this Hon'ble Court may 

consider just because she is being forcibly prevented 

from entering the premises of CH (CC), Lucknow.

d) Direct the Respondents No. 3 and 4 not to harass# humi­

liate. or in flict  bodily harm on the applicant while she 

remains in the premises of CH (CC), Lucknow because
a ’

^ 1 1 ,

such a treatment has already been megted out to her. 

E(' - ---------  -------- --- -

IZ, Particulars of the bank draft/postal order in lEspect of 

the application f e e :-

13;.

1. No. of Indian Postal Order ;

2. Name of issuing Post Office i

3. Date of issue of Postal Order;

■ 4. Post office at which payable :

L ist  of enclosures;

, 1. Postal Order as at S .No . 12 above.

2 . ^nnexures li-l to ^-18. ,

V E R I F I C / ^ T I O N

1 , Smt. Komalavalli Nair w /o . Mr. S .S .  Nair, age 44 years 

working as Stenographer Gr. I I  (Pl\) in the office of the 

Commandant, Commiand Hospital (CC) , Lucknow C a n tt ., resident 

of 144/3'Outram Lines ,, Opp. Traffic  Police Lines, !aM.ucknow 

Cantt. do hereby\erify that the contents of Para(l) to (27) 

are true to my personal knowledge and that I have not suppressed 

any material fact. ^

Dates January .  ̂ .1989 

Place; Lucknow

Signature of t h e i ^ T i c a n t
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A n w e x u r e . A-

4£k

'r~

ypFFICE
Am  SEC

'r̂
'Ad'n/20^

rV-S
r / '* ■

,.e-' s<

. f t

t J t
4

O

m n j is  oyriC i^ sTAyp ( maiim o f f i o e )
• *• >  .1 n*

'Jua 33

■% * 7̂̂  ■ r f*’ •
1o i'lrg ik. i\(air, Steao jGd I I ,  will take over the charge of 
Fatal Section from. Sep/Clfc S *  pal» She will ait ia  the 
anf^opriate place (State Sec)* ;

2o iNecessaiy haadiag/talciug over cortifio^te Will be submitted J 
to Asst fiegistrar od IllJua 88p V

Js- -

I

- -.C; ^

"i^rs K ivair, Steao Gd 11^ ' |

Sop SK pal . ;̂ r
Coloael .
Sr Registrar & OC Troops



A n w e x u r e .  A- 2

T«

W e  CfmaMHspnt

c m S ?
X«aekn«tw. 2

' r •■'

sir,

ir  l i

J

>■

4 ^ '

A (W ^ ^S ftte r ji^S ja  lett«p
^ M a  • s«f«jr la.Btata Seetlxn, ^  " *  *®''* ohssje

2. IB thla ewB«otl«a, i —aij n ^ .  ^ '  •

r̂i-rtSnV * "  •  b-vln* ;re .„

<*) th,t t h « .f * ,^ ,„  ejulT.1,,^ t- 8Mt-r JC ".,

t *  « ■  ^ « J ^ C e S t r * * i  S c b ~ l * ’ i  '''’*  " ‘ ♦ •e h M

^uzt̂ cSr
•tt»che« t«

*'*’ * ' * •  t , h ,„*x .‘„ e « ,t .r l .l

"f eTF»ri«„c»« See w t .r i .V

3* In view t b « - T  , - - •
e»neel th» letter H"ue«t y ~  t«

s!s: s- A‘_!-:3'.s-s
fh»nkln|;

». •  '. ■

t«u» faithfully,

lifted t II Jim tt '*''n«IaVaili iTâ j.) ~~
A  ' ^  8t0n« fŜ e IT
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A nwexure_ a - 3

0 -.A

MU Tele I 422

M w  K t e O l o ^ u i  H a ir  

Steno Gde 17 ^
Command Hospital (CC> 
Lackaow->2

By Hond

Ccmmarid Hospital 
Geatzai Command 
Luoknow -2

\\ Jun 88

DUTTB8 I 6 TEN0 GDiS II

i U  Befer to your application dated 11 Jun 88 addressed to 
^  Gomdt CH (CCi> luoknow,

2* 2he Offg Comdt has given decrflon and directed that 
you will voxk as Steno and PA to CIO: ^urg Dlv and Hed Dlv 
aad move to that office forthwith*

3, Tou will take over the charge fromSep/Clk Mahesh Gupta 
of this hospital, who has been placed there tenpozoilly.

>
( V BfttaV 
Col
ar  aeglstior& OC Tps 
For Offg Comman^nt
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e

■i-

n » *  I B»gfti««iaujii^ H w  gi« n

(S90^M

%

f h t e w M M W l  7: 
O t f l M  W » 9 9 M  
e«Bt8»l (N ih M  , 
I*»1b w N 8

1. B«r«» ti |||9 2»tt«e it. Hn/Z9H d»tet I4 J«a M .

2. In this eM M oti^t ^  t* sullialt that Z a« being askeA t» take
ehae î af itliili at* tat nlthin tlu» iatlM ««fai£ofl t» bt

VoAceiM •Qt f«ee»ni|:A8aist»ttt«. I, tbav«fw«^ setwat tl^t I bo 
^orsQotSy f2»oil mA <«Kn !« •» «  aaalsnaasta aa ta utilisa jcr 

8fa«SaliaatiaB *iii e94ptlie« iA the lieat intasost af tba haa^ital aoA

thoAklBc

#

]»ateA t U  Ja» M ^
■, J:

Taosa faitbruUy^

( K » i ^ l » ^ U i  Hate) 

Stana Gdla U

iS&.

V-

••■Vv
'V,.

I
’•rf- ■ ^

"t.
S '

■ ■cff

1 -̂
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iv

V

^11 T ^ e  f 422

Sf® Hair
Steno Gde II V
Command Hospital (0(j\ 
i*ucknow«2

Command Hospital 
Centiai Command 
iuoknoy -2

C\ 88

X

DUTTBS I STBMO ni>R 

0Sm at^® (aj) 11 J ““ 88 addressed to

Id £

ô r 4 T o s ? .

C j t .,

" ( V Bata 
Col ,
Sr Beglstiar & OC Ips 
Par Offg CommncPint

a .



A n w e x u r e .  I\. £

/-

■ui Tr>le : 0422 '

ndn/202

-̂ rs Ksnr?l5vr>lli wsjj»- 
Steno 11

Con’̂ 'in^ PopK)-ft')l 
Central Co«in?5r»rt 
Luckno l.f — 5?

>1 ul SS

.•

J

m

BLIIJS ilsT^TO n B m  11

1. Bpfer to your îsTslicfstion 14 Jun

The contents of your sTOia] ic^tion 14 Jun 3S U  not
correct. ;

3„ Y o u h e r e b y  f^lrecte/l o n c e I n  to work un̂-'̂ er f̂ r ft^THper
t o y ™  , , „ e

4. Plerse t-ke neceBpaiy
instructi.ons#

sction to coriT5ly with the p Is ô '̂ e

P

V-

c r^ .

i !̂jBî Ar*rrY 
Col
îT Re^istrsr OC Tisp 
For Offs' Con̂ icn.-̂ ant

/
“V
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if>\

7

V' Central C«mman4

^uekn«w«>2

T«

The Coomiendafit
C^nmand B«s|»|t4il 

Central Comnwnd 

Iuckn»w*2

Sir ,

« M . .  r .f w  t. your letter d«t«l u  j„i

B

Invlu ycur kind attention t« CPRO 75/ u  connection I would
different categarlee ef Secretarial S a f f ,  ^  Placement of

P«ndloe arrival c r ^ IJd a n r  u  and
preaent place. •™>anaant. ta allew m» to c«ntlnu<» In my

. ->•* I , ' ■ .
banking yeu.

t

P S

>vc<^L< O ^»L 0 ^ s f s :l

Yaurs faithfully.

(Komalavalll Nalr)

X.,

\

1̂1/



A nwexure. A-

V ' '  OF STENOeBAPHEBS * 315^” ''0" CERTAIN CATEGORIES (§)

J

a u th o .i3 lu o „T f1 ie T o o .t :h f .r .C ^H e °,
Ministry of Defence vdth reference to t ° r i n s T " ' ' ^ ■ 

of Stenographers attached to the °officeJs°in ''”he 15*̂

It ha. now been dec^eS  t r p r i s c x ° r e T a " l n = ^

(a) Maj Gen and equivalent SPA in the pay scale of

Rs. 550-900 (Wow 1650 — _ — )

(b) Brig and equivalent in/pA in the pay scale of 

Navy and Air Force. Rs./ 425-700 (Now 1400 __________ )

(c) Other officers -
/ .'

(i)  Colonel and equivalent One Steno in the pay scale

of ffe,330-560. (Now 1 2 0 0 ‘----

>

(ii )  Lt Colonel and 

equivalent

One Steno in the pay scale 

of Rs, 330-560 for two 

Lt Cols, Further, i f  work 
justified the full Steno 

may be allowed.

A P P E N D I X  TO C P R O  75/B1

Copy of Government of India, Ministry of Defence Cffi^e 

Memorandum No. B/17116/EME: Org 3/2593/D ( Civ-I) dated 01 May 81
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A n w e x u r e .

Mil Tele t 2»f22

Adni/202

Sint.Konialatalli Nalr 
Steno Gde-II 
CH (CC) Lucknow

Cowmand Hospital 
Central Cowaand 
Lucknow»2

^  Jul 88 m

1 ,

BUTIES OF STTgwnr.p/tCTfT,̂ Rs QnE^tT 

Refer to your letter dated 1^ Jul 88,

J

J ;e a e n ? “ cortert T t  1 "  ‘ h ,

®ence you are annonated as Steno to OI/C Med &

vip* the- Hear™ l,"rk°lulX]^'N!^i;ihSS,
« n ? o r u “ work/Job co«iensurate’t S ^ S  ^

> ( H K Agarwal ) 
Brig 
Offg Commandant

u
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A n w e x u r e . A - | 0

from

Wta •^omalavaili Nai, 

CH CC LucicnoM

Tc

Ths Commmidant

Command H o s p ita l , CC 
Lucknow. '

Sir,

J

I iMuid u k f t r n j ^ r r y w

ioiliT Itposition, du> to »hlch I ■, of tha eorract

connectioB, I  „ ,y  ^  p .r t r t t t o d  i „  thl.

"  ^oliowln* fuithOx •ubBlasio” !''’" *  valuable ti»a

' • )  to 1 „  t h .  , b o „ .  , . t t a ,  i .

O f  pO M o n a  o f  such hloh . t f l  “ “ ■’••< !“ «n t  poatlng 

. . .n ^ t h a  PE t .

In  tha acala n ^ ^ 425! 7oo*'Brt''to “ “ ” )

.q u lv a ia n t . ^  *" = « .=

S f n a  to u )  T

■ Xfalr. ! •  -xons « ,d

" j f f * ” ’  " « S d ’ IiTvft'i

o b W o u aiy  on K e o u n t  o r w J S t  h J  J " " * "  * "  "  ® '‘ 8 - 
/ above. Ths roji.n». I  ^  ” Oubmltted

stteehed to Suj„ i  sllanca on

tn him/Adtniniatrati^® and 
“  a rsason fox dlxecting me



- 2

(f) While I do not vsntuxe to claim to be ssnior 

to Sri Pr«m Prakash, it  ie not correct to say 

that placamant of poreonB of the Bame grada 

ia atrictly besBd on aeniority. Sri Pram 
Prakseh hiBsaif was working with the then

% .  Ccmnandont (Brig) AMC Centre foe long

duration>hian a/)individual aanior to hiw 
waa working with d Lt Col, i .e . prior to 
hie promotion.

In the sbova ci?cu«etiihcBs. I earneatly requaat you to recona/dar 

your aarliar daeialon and pa^s appropriate ordeis fox my platamant 
aa par rulaa,

i ■
. i ;

Notwithstanding th« above, in caaa any latest Govt ruling 

amending Govt ordiw  dt. 31.5.79 and 1 .5 .81 (copy attached)/
CPRO rafarrad to abowa providing for placament of PAs with

officara halaw tha rank of Brig has baen rsceivad, a copy of the 
eanie may kindly ba mada available to ma.

V-

Thanking you,

Lucknow-2, 

3  . i D . e i

Youra faithfully, 

(Mrs K®MALAVALL1 NAIR)

j



MjTHO>-ISATlC>.* CF RtVIStJ'j SCAt.s. ij . f'AY FOf! CE^TAIfc' C*T(.CifRIt S

■ Df 5 Ti:«0 &PAf'H.;. f?S PCStS

The und«rsi(piBd i» dir«ct«d to say that ths question of 

authorl»«tion of Stano^raphore in the low«s formetieno under tha 

Ministry of Dafwic* with rafsranca to tha instructiona co»t«l»«d 
in thia •«lRl8tjty*a Jett®r ^ o .04340/50 €9/3359/fc(tiv»n, datad

21 fit ^ay, t979 laying iso«i r«vie»d acaia of pay for tHa pest 
of Steno9»apMr« attaeKad to ,tba offic«ra in the «on-S«cr«ta»i*t

^sganiaationa drawins pay in the acaia of pay of 225D-12S/

\ 2«2500. and abova includlftij Meodquaj'tar* Cewnand andl Ayaaa ha»
ŷ - bean under eonaidatation of th« &ov»»f»»ant for sow  tiwa i^aat*

It haa now bean d*eld«d to pxeactibo the following Bc«l»e to the 
StisnographBre in lower-for»ation» of J.’afenc* -atabliahwantB 

attechad to Lt Cola end above *->

(a) !*‘‘aj r»an end aqu£v«l®nt SPA in the pay acela of
S, 550-900 (f̂ cw 1^50 — ---•)

(b) Brig and SQuivalent in in the pay scela of
S*avy end Air ^orca. fe« 425-700 (^’ow 1400

(c) tthar officera -

I i) Colonsl find equivalent Cna St«»io in tha pay acaia
of fe.330-560. (Now 1200 —

(ii) Lt Colonel finsS Cn« Steno in the pay ecela 

equivalent of 1^,330-560 for two
tt Cola, furthar, if  work 
justified tha full t>t®«o 
oay be allowed.

APHfUUlx W  CPfO 75/m

Capy of uovaxntient of Indie, I^^inistry ef Pefence 
H««c.rendu« Mo. 8 / i 7 1 U A K  Qtg 3/2593/Ji (Civ-I) dated 01 May 81
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A nwexure. A-

TIx2 CJonmarr^ant 
Cn ( C ), U ’dcntJw^S

IPC ORnimr?y pf>yp

T bunbly Gilbniit that at about OGOî am today tlx} 3rd <>rt OG 
t7!jn t t.as in  t ^ ie ^ f ic Q  Corridor ca,ot Tara Om ki to

? V  also tf^ato ned  of dire oonsGcjuencses i f  i die! ix>t c^a so
i  ^  pJiysioally by hitting on my back with his ri^^t 
-G left t ^G scene only ;:,hen I tcSld that I vx^uld rer>ort h i ^  L  n I  

airf unoentleraiasr tehaviour to hitfMr airthoritieo? b S  
l>-a 7,-r.g i»  repeated his thraat and usod unparliamentary language.

. /  

2 1 .^  afraid ay safety, neceisnar:/ action ray kindly be 
ta on for my protection* Action .lay also kiiylly bo not intiii-ifvi 

tire offloor. OthorraJse, I slaiJ bo S i a t S l ? ^  t f
aiKl also seek learpl redrci^isal of iay

Thanking you.

J atai 3/lO/OG

>-

I .  '^purs faittifully,

O E :  Kj o l .
m u n

PA (steno G3e II)

Gr«.

D w

V



Ank/exure- A-/■^

■T*C g, Ordinar • Pos-|!:

T3ie OoBnandant 
err? ino), Ludcna>.2

at ! ’G and throutoncK! ijc»

I OE briniv-ig t^J&s to yoiir, Koti-a.j r*o I am aSrai’ ' of r,v safety, 
I \;otjld also roc;iuoat you to t£v:e suitable action against hia*

T!jan''ting ^rou.

" /x o t e

Yours fa5.thfully,

l<l5Vvuxlawc4iL

(fCbs-iOlavalXi m ir ) 
m  (::it02i0 Oio II)

CX- >^
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To

Anwexure. A-/-3

The GOC-in-C 

Central Command 
Lucknow

{Through proija r channe 1)
/ ’ . ■ I . '

3UB j G R I^V ^O iS .

S ir ,

X-

>-

I am constrained to bring befors your goodsslf 
the following for sympathetic consideration and 
necessary action :

• ’ ' i

(a) That I am a confirired PA in  tte scale of 
Rs, 1400-2200 and am now on tlie regular role 
of ?A in  Command Hospital Lucknow, having a 
total experience of over 22 years.

(b) That the position of PA is equivalent to 
that of Sub Maj •

(c) That on ray promotion from Steno to PA in
• Ivlar 86 I was posted to Command Hospital. From 

1976 to early Mar 86 I was looking after tlie 
work of PA to Comdt, AMC Centra and School 
(Brig/Maj Gen/Lt Gen) independently to tlie 
entire satisfaction of tlie Comaiandant.

(d) That I joined AMC Centre i  School in  1976 
on my posting after putting a total service of 
about 10 years in the Aerial Delivqjry Uesearch 
and Developmant *istt, Agra (under il>af *iaifearch 
and Oevelopmvant Orgn) where I was attacted to 
the Director.

(e)' In  accordance with Govt Orders/CPRO, PAs 
in  the scale of Rs, 425-700 (now Rs 1400-2200) 
are to be attached to Brig equivalent. 
Accordingly I was being attacted inthe iiospital. 
However, after th? ratireioant of tlr  ̂ earlier  
CimiiicOidant, attempts were being made to shift
me to other areas. My requests to place is3 
as per ay entitlement in  accordance with the 
latest Qovt Orders/CPRO has resulted in my 

getting harassed/victimised* I'ha following are 
» soire of-the instances :

( i )  Asking me to tal^ .charge of files  of 
Fatal Cases from a Sepoy

( i i )  Dirtecting ma to report to a Msad

Clerk (Sub Maj) who is equivalent to PA

( i i i )  ".Annonating" me as Steno (which is 
lower post) in contravention of 

. Govt Orda rs

(iv ) Not allowing me to sign xn the
attendance register

.2
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y-

(v) frying to ramove ma from my saat with 
tl-KS hslp of four Ayahs under tlie 

supervision of a 3ub on 1-10-88,

(v i) Continuous thraatc of use of physical 
fora.», iihout'ings, asking juwiorij and
jawans to lift  me out of office

• physically by 3r i^ogistrar. of CoraznaXki 
Hospital,

(v ii)  Refusal to receive corti-iiuuxcation
. ’ addressed to tha ihospital.

(v i i i )  Ihreat of dire consequences, use of

unparliament ry language and physical 
assault by Capt Tara Ch^jid', Coy Cdr 
on 3-10-88 v.'han 1 ŵ j’nt to dal Ivor 
SuiTG j)aix2r,

(ix ) ■<'y sarvios has throughout baen

unblemisted. This could v3rifi.ed 

from Brig A ?^elakantan (iix-ttomdt) ■ 
AMC Oalitre and ichool, Lt 

A Banarjee, Vr-C, Maj Gan Ck Karang,
Lt Gen KD iCapurf Lt Gan MC Puri,

•' Lt Gen Jagdish Narayan, Maj Gen (Mrs) 

N Ahuja, Lt Col HK Bhauraik, iXjiB (3r) 
(Anny), Gol A Chakravarthy (iXiMS)
Army, Col PK Ghosh, rix-UagiatI’ar Coincl 
Hosp etc .

All the abova facts, have baen brought to 1 1*2 
notice of tha Offg Coradt who is baing misguided, I 
hava also Sought his protection.

As I am afraid of my personal saftity, i seek 
your kind intervantion.

t)

Thanking you.

Uated Oct 88
( Mrs, Koinal^valli Nair )
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Gentral Gommand 
lucknow
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C mtt Polio© Station
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ASSIsrj^KOg OP PQT.TOt̂

our lattaip Wo Adtt/202 dt 03 Oot 88*
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3ra"oit*?8"*3bi “ SSb to 
(̂ ’aatoa a BOAa«/in<^4M»4-»i«w.  ̂ times and
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Tours Slncareij^,

VC-I.JC

CjiEOLto ^  ,
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?-’'o Uhit ,.: ™  ^^^®'*«tio n

C V Kfttan )
Col

Sr Ragiatrar 4 OC Troop 
10 r  GoffijnaBdnnt

B
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< X-..'

'•> : t.Vi i ;1 ,p 5 ■ , .' ,

 ̂ ::L.!,n U-O'yi: i?r:!;KNi’,



ANW EXURE-  A- li

The Commandant 
Comman d Hospital (cc) 
T.t?CKNOVJ CANTT.

Nov. 10, 1988

Sir ,

J

sub: Harassment of female eirployee

to hear my grievance.

I am pained to bring to your kind notice that as I  was just 
L ^ n r o u t  of your chamber, Col. Ratan threatened and shouted 
at me and ordered a Havildar who was standing nearby (^cm 
larua) to physically pull me out who instantly manhandled 
W ^ a s s a u l L d  me in the presence of Col. Ratan and many o ^ e r s .  
I  had to struggle hard and shout for help to get out of h is  
grip . His grip mark is st ill  v isib le  on my left  wrist.

I am being harassed and humiliated for quite some time and 

I have been representing against the same. Some of the 

instances are narrated below briefly*-

a) Asking me to take charge of files  of Fatal cases
• from a Sepoy and sit  in Stats Sec,

b) Directing me to report to a Head Clerk (Sub Maj) 
who is ajuivalent to my grade,

c) "Annonating" me as Steno (which is lower post) in 
contravention of Govt. Orders.

a) Not allowing me to sign In the attendance register.

to remove me from my seat withlhe help o f four 
iyahas under the supervision of a Sub on 1 .1 0 .1 9 8 8 °

f) Continuous threats of useof physical force, shoutina,

w h S e ^ ^ s ? t “ ® the place '

g) Refusal to receive letters addressed by me to hospital.

pg:^ra^r^h ^rcaT S :a:it“̂  C^rT^iThSnl’̂
oy. car. on 3 .1 0 .8 8  when 1 went to deliver  some paper

resolve my grievance once and for a ll f  to

Thanking you.

Yours ,fa ith fu n y ,

( komalavalli NAIR )

PA, Command Hospital (cc) 
LUCKNOW *
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AN W £XU RE  . A-li,
I
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Tp'. t 30)1)234
• ; M k V ti^n  'S V «  ( ^ o . )  M uhanldeshalay./OG  MS-3(iJ

Aljntunt Offr>ernl ShnUha 

: , , Sena IVikhyalaya
; Dte Ger, of lfe|iical Sei-vlce* (Army)/l)G V S^3 (B )

Aljutant fJen«ra]8 Rranch 

Army Ife n<1 qu ftrte ra 

U H Q  r O  K e w

3 5 0 2 2 /I I /D ( ;  M ^ 3 ( n )  C5 Sep P6

- ■•• t>' ;'•  ̂r,
lie arJmi nrt^ra

Southern ComniBui (Med)

Ce»'tr»l Comman«i (Ifê  )
Nartliern CouiDiaMd (Med)

PIPMOTION AND POSl'lNri i S'fENOnilAPiEHS

The un(l«‘nn»‘ "tio*>«(l SteHojrrnT'hi*r« OJe I I I  are promoted to the po«t 

of Sterofranher fide I I  in the pay acalo of Ri. 4 2 5 - 1 6 - 5 0 )0 ^ ^ - 1 5 ^ 6 0 2 0 .7 0 0  

in OfficiatiM W  capacity  poste<^ to the un it*  me«tior»ed agalnft their

names for attaohM^’ t to the officers of the_r-ap)t of B rig a jjflr

. (a) Shrl Aipiatioe Joseph 

(h) Shri T’ shanlnj"*iy 

(c ) Sliri Culam Mohd T|hnt 

(d ) Shri Prem Prnlaeh* '

B:om

CH(SC) T\ine 

Ml I (CTO) ni«e 

1-18
AMU Centre  ̂
School, Ijioknoy

lb

OII(SC) ^jne 

MH(CTC)T\ine 

148 nn
UII(CC), luck now

- J

2 ,  Promotion o f  the above iiW*’tioned indivltluals w il l  take effect  from 

tlx* date they aaaumea charge o f” tl» nppointtfte*iti Charge aflsumption report 

o f tl» individual* may pleaseMie forwnrded to this HQ for necessary aotiop,

3 . Ihe above named individuals wi l l  be on probation for a period of 

two years fron thi? <late of t h e ir ’apointment, which may be extended by 

the comi>ete''t authority for unsatisfoe tory performance during the period 

of probation or for any other reason to tbe recorded in w r it in g . Eallure 

to complete the period of probation to the satisfaction  of the competent 

mithority will  ren;ler ' then! liable to lie reverted to their substantive 

appointment.

4 DU rt II4 .  U 'its  concerned may please be asked to prblish ne(;(;*'6;',ry 

iind endorse co-pie* 'tlisWojpV.tov'thi^ ...;

•• L ! f i O-Si - : >■■■ ! ! J <■? p i i ' i . - ' S v '  ' i i v
tl,.. <.;,y , Af ]•;? V i:>-

■ <■ < - i . '  i t%- fi--’ r  ■■ . v - n N
. ,.r , 11.f ' . r (Si.PipVraboyty), .

Golbnel...........
Director Msdicpl Services (T&C) 

for DOMS (Army)

Copy to I <<11 conicerneJ;"'

■I ‘ !-!!!(!!' i ;• ; ; . ■ r- : 1 ■■ ! . i
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A k im l / lid . A -  n

From:
Smt. Komalavalli Nair 
PA (Steno-Il)
Command Hospital (CC) 
LUCKNOW GANTT.

BY REGISTERED/AD

November 21, 1988

To
The Director General 
(Medical services) [
Arm# Hqrs.
DHQ PO New Delhi - 110 OUll

THROUGH PROPER CHANNEL

Sir,

Subs Redressal of grievance - Degradation/V-Jrong 
placement and Criminal defamation/assault 
on female employee _________ : .

I am posted at CH (CC), Lucknow as PA (steno G r .I I )  in the 
scale of Rs 1400 - 2200 from March# 1986 consequent upon my 
promotion from Steno- III. since then I was attached to the
office of the Commandant CH (CC) t ill  6 ,6 ,1 9 8 8 . ;

. V '

2. 'On 6 .6 .1 9 8 8 , I received an order from Sr. Registrar to
take charge of the work of Sep/Clerk SK Pal in Stats Section 
- ^popy of the said order is enclosed at Annexare-A. To this 
I/made a representation on 11 .6 .1 988  (Annexure-B attached) 
seeking cancellation of this order so as to enable me to work 
as PA to which post I have been promoted. Copies of further 
correspondence exchanged between me and the O ffg . Commendedt 
and the Sr . Registrar are enclosed at Annexure-C t o ^  , from 
which it  may be seen that while giving no specific reply for 
lowering my status granted by a Competent Authority (DGMS) and 
wrong placement, these o ffic ials  insisted on my taking t^e 
place of a sep/Clerk. Thereafter they insisted on my working 
in a post on a lower grade. The O ffg , Commandant, in Order 
dated 2 1 .7 .1 9 8 8  (Annexure-6) <)attached) ^even attached me to a 
Sub. M a j ., v;ho is equivalent to my position.

A careful examination of the various papers would very clearly 
reveal that PAs in the scale of Rs 425-700 (pre~revised) a r ^ o  
be attached to an Officer, not below the rank of Brigadier 
(CPRO 75 /81  is  at Annexure-J. ) .

3. Since I v/as also being subjected to physical assault, 
huTtiliation and harassment e t c ., the matter was also taken up 
with various higher authorities stationed at Lucknow vide my 
letters at Annexures-k. to <5̂ attached. I t  may be noted that:

a) No sincere effort has been made so far by any authority 
to redress my grievance, nor did they give any reply to 
my various appeals and requests.

___ ? /



\,V>C. f'J
b) Frequent and misplaced shoutings, threats and ^abusive 

language that too in the corridors and in front of 
o ffice  in the presence of o fficers /sta ff  and outsiders 

were ttiade only with a view to harass and humiliate me.
The lower and subordinate staff were instigated and 
urged to tell me to get out, even when I entered the 
o ffice  corridor. Ayahs were instiructed to physical ly 
remove me from o ffice .

c) The authorities (Col, V Ratan, Sr. Registrar) even 
stooped low to make false and fabricated FIRs to the 
Police which resulted in humiliation/ suffering and 
damage to my position, dignity and honour not only
in the eyes of my family members but also my colleagues. 
Senior officers and public in general, I could, as of 
now, obtain a copy of only one such FIR (Copy at Annsx- 
u r e - a t t a c h e d ) , This FIR contains imputations, which 
are concocted, fa lse  and frivolous and has?e been made only 
with a view to malign and harass me. The very fact that 
the Police took me to the station and let me o ff  immed­
iately thereafter goes to prove the above. This also goes 
to say that the concerned officer is vindictive with me 
for no fault of mine.

- 2 -

L '

I

d) On 1 *10 .1988 , four Ayahs along with a Sub. were sent by 
the Sr. Registrar to use physical force to drive me out 
of o ffice  and humiliate and harass me. Again at the 
instance and unequivocal orders and instructions o f  the •
3r .Registrar, Capt, Tara Chand, Co, Commander whose office  
is in a d ifferent building, attaicked mt and h it  me on 
3 ,1 0 ,1 983  while I  was going to the office  of the Commandant
to deliver a paper to his PA. The Sr. Registrar also shouted
and threatened me and ordered the PA to throw me out. Com­
plaints made by me to the Commandant in this regard are at 
Annexures-I;, and L ) ,

On 10 ,1 1 .1 9 8 8 , at the very oirtside of the office  of the v 
Commandant, the Sr. Registrar accompanied by Hav. Barua 1 
(CKM) approached me and without any provocation from me 
Hav. Barua assaulted me and the Sr. Registrar without 

' showing the decency expected of a Sr. Service O fficer
' was engaged in urging him to use force on me.

e) In spite of timely and several reports both oral and written
tc the officiating  Commandant, CH (CC) and other Senior
o ffic ials  stationed at Lucknow, no action to correct the 
situation, remove my grievance and punttsBi the guilty  was 
taken, which make me to believe collusiveness on the part 
of Sr. Registrar and Offg . Commadant.

f) Salar^r for October, 1988 has not, been released to me on

f the orders of Sr. Registrar. Bonus and arrears of DA which
havebeen disbursed to staff members haviJ^fiSt yet been paid 
to me in spite of repeated reqxjests.

g) My repeated requests for placement in accordance with GOI 
orders contained in CPRO 75 /81  to the effect that PA/steno-rll 
are to be attached to Brig, have not been accepted by CH (CC) 
The reason given by the Registrar is that he is not bothered
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about any Government orders and see that 1 am placed 

wherever he likes.

4, My sufferings on account of what have been brought out above 
continue. However, being a bread winner of my family, I have to V fV  

V ^ a t t e n d  to office  which is physically prevented by the orders of 
the Sr . Registrar# including use of Jawans and C iv il Policg .
However, I reach office  premises every working day and tender 
attendance through post only because I  am not allowed access 
to the Attendance Regislarsx. Even the normal courtesy of 
accepting dak tendered by me personally is not extended. This 
state of a ffa irs , i£ allowed to continue would worsen my mental 
agony and financial position . In order to obviate any f u ^ e r  
i n c a l c u l a b l e  and irreparable loss and damage, I  seek your immed- 

iate intervention and order for the followings—

i) My placement commensurate with my grade and as per Rules,

J^ii) Release of my withheld sal ery and other dues.

iij.) Punish those who are responsible for present state of 
a ffa irs , harassment, hurniliotion and false/frivolous 

imputation against me.

iv) Exounne from my service records all papers/documents
connected to the above, as those would adversely affect 

my future career.

v) Stop harassnient/vindictive action etc. against me.

Takinq the clue from the laissez fair© attitude adopted by 
various senior authorities stationed at Lucknow, despite my 
personal and written representations, intimating constant 
fear andharassment a n d ^e n  police arrests, criminal defama- 
t i W  and assault, I  am ^raid  that if  this state of afrairs is 
allowed to continue, I  would have no alternative but to 
leqal remedy on the issues involved, so as to protect my rights, 
dignity and honour. I am afraid  that this humble submission to 
vcu may also be treated by the concerned o ffic ials  at Lucknow in 

the same manner as before, and hence I am sending an advance 

m  copy to you. I f  no justice is done in the case immediately^

I shall be proceeding to the Court of Lav?.

Thanking you in ?nticipat3on of justice .

Yours faithfully .

E n d !  L ist  of Annexures, <VcJ n

and Anriexures 'A ' to ' ' .
(Mrs. Komalavalli)



A nwEXURE. A- 15

S > 7_

(^/A)

DEPARTME^JT OF leLECOMMUNICATlONS

5{Mie»n?T ?ITT/,r,|3nd Tftlecrnrnm

«s! '5rfT?) 
rt!T;Ttl, t<?rC]
5e-̂ SjpTndica t id n 

(p 0 f̂ tjply Paid, State
Cioetiiujs)

. Charges

ijo/|î  To/p

r̂< 3i\t: ^ iffy'tii 
% ffftj tr?:i9 1 HTv ^ri '̂i:r  ̂

rfi 'iK  iv;t qitn"- <n feRnr stiTif'̂ ^
’I'T 3JT  ̂ -jcqifi gt-1 srrO >iT 'Tp̂ 'nrq- 
< 3f!: r̂ fiBIjft glfn td-t 5)1 =f̂  iiliVl- 
7,fa % fft'vj, ••>|{ J  t)

•431̂  3f; 5!?H
1 Stsnt Poiliculars

<

1
i

5rTSR
Initials

1

(Presented for transmission subject to Indian 
Telegraph Act & Rules. The Govornment is 
not liable to make compensation for env loss, 
injury or damage arising or resuUinB from ony 
failufc ol service effecting tjansmission or 
tisiivsry of thi* talsafsm?, _
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nr? ?>  ̂ H3(I 51[Q 
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t M A j x i w o . ® /

s. K. Pfinti;ts. IkO.
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M n e I ir b

Vjl

HfliaLSllM QSB

Unacr the of nmy 11̂  IcUer !b,B/72133/DG 3(B), .
dfctod 2  ̂ DSC 38» lb«^>35sa'3 >S2t SonalfcVolli Hair yteno Gde II of
t.hi.'-3 hospital i:-? Ivaroby iirecto". to proccei on permanent posting 
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BEFORE THE CENTRU ADMINISTRATIVE TRIBUInJAL 

CIRCUIT BENCH, LUCKInDW .

0«A> No> 31  of 1989 (L)

Stnt Komalavalli Nair

Versus

Union of India and others . . .  Respondents/Opp, parties 

Counter Affidavit on behalf of Opp« Parties.

I ,  .  C jsL o ^ ^

aged about years, at present posted as

Senior Registrar, Command Hospital, Central Command

Lucknow do hereby solemnly affirm and state as under:-

1. That the deponent is^^TppBSits'^^S^ior Registrar,

posted in the office of the Respondent No.3

as well as Respondent No.'4 in the above noted application

and as such he is fully  conversant v-vith the case .

2 . That the deponent has read and understood the

contents of the application filed by the applicant

as well as the facts deposed to herein under

in reply thereof.

Co»dH<,.pfCCJL.ck«.i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ^
..............  ..... . ..■■■i.i,,— .1. . ■ ..I. I ....... . _  „ , , , ■

LUCKNOW BENCH. LUCKNOW

O.A? No, 3 1 / ^  of 1989

f-

Smt.Komalavalli Nair

Versus

Union of India and Others,

I N D E X

Appli'eartt

Respondents

S I .

No.
Particulars of papers

Page

No.

1. Rejoinder Affidavit 1-10

2. Annexure R-1 : Photocopy of deponent's 

Application dated 9th November 1987 • 11

3. Annexure R-2 : Photocopy of D .O .

letter No. 30397/DMS-3(C) dated

7th August 1984 from Respondent No. %■

to Maj Gen K .D . Kapur!g)AMC CENTRE & 
SCHOOL, LUCKNOW 12

4. Annexure R-3 t Photocopy of Order No. 
 ̂ \st

70 dated March 1986 regarding 

grant of leave to Colonel Ratan 13

5. Annexure R-4 : Photocopy of D .O , 

letter dated 6th January 1988 from 

Maj General C .R . Naragg to Deponent 14

6 . Annexure R-5 ; Photocopy of D .O , 

letter dated 24th February 1988 from 

Maj Gen C .R . Narang to Deponent 15

7* Annexure R-6 : Photocopy of Money 

Order Acknov/ledgement dated 2 2 .3 .8 8  

in the name of Deponent 16

Lucknow. 

Dated :



IN THE CENTRBL ADMINISTRATIVE TRIBUNAL, 

LUCKNOW BENCH, LUCKNOW_______

OA No. 31/89 of 1989

Smt.. Komalavalli Nair

versus

Union of In d ia  and others Respondents?

REJOINDER AFFIDAVIT

V -

I ,  Smt, Komalavalli Nair w /o , Shri S .S .  Nair, 

aged about 4^ ^ears, resident of 144/3 Outrara Lines<» 

Luctoow Cantt:, do hereby solemnly affirm and state on 

oath as under

1* That thedeponent is the applicant in the above 

noted case. She ha^read and understood the contents> 

of the counter Affidavit filed  by Respondent No, 4 for 

himself and on behalf of the other Respondents andi^s 

such she. is fully  conversant with the facts deposed to 

hereunder*

2. That the contents of para 1 to 3 of the Counter 

Affidavit need no reply*

3 , That the; contents of Para 4 of ^he Counter A ffida­

v it  as stated are misconceived and misleading. On receipt 

of posting order from Army Headquarters# during October,

■̂  \  1987, the deponent had submitted an application on 9th
»

\ \ November, 1987 to the Respondent No, 35 requesting that: 

due to some specific reasons as stated in the said appli­

cation her transfer to AMC Centre & School be cancelled 

and that she be allowed to continue to work in Commaid 

Hospital (Central Command) Lucknow,. She had never sub­

mitted in the said application that she be allowed to 

continue: to work in the office of the Respondait No, 4, |
ii

\
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A copy of the deponent's application dated 09 .11 .19  87 

is annexed as Annexure R«1 to this Rejoinder A ffidavit.

4, It  w ill be seen from the Peace Establishment, 

(statement of Authorisation of Staff) ai copy of which 

has beoi filed  by the. Respondent No, 4 as Anne>oire; C-1 

to the Counter Affidavit that, the Command Hospital 

(Central Command) I*ucknow is aithorised the following 

Stenographersj“

a) For an officer of the rank: ) Stenographer Gr. I

of Major General

b) For an offieevof the rank of ) Stoiographer Gr. I I

Brigadier

c) For officers of the. rank of 

Colonel/Lt, Colonel

Stenographer G r .I I I

5® The scales: of pay attached to the various grades of 

Stenographers ard as under:-

3 ) Stenographer grade I  - Rs 1640 - Rs 2900

(sr. PA)

b) Stenographer Grade I I  - Rs 1400 - Rs 2300

c) Stenographer Grade; I I I  - Rs 1200 ~ Ei 2D40

6e The averments; of ^he Respondent No, 4 ±x that 

Surgical and Medical Divisions of the hospital are 

authorised one Stenographer each in the Peace Establish- 

ment is absolutely false:, for nowhere in the copy of the 

Peace Established filed  by Respondent No. 4 as Annejoire 

C~1 to the Counter Affidavit is it  specifically  mentioned 

that the above mentioned two depattments; are authorised 

one Stenographer In this connection it  would be

pertinent to refer to ai DO letter No. 30397/DMS~3: (c) 

dated 7th August,, 1984 addressed to Major General K .D . 

Kapur# Comma:flantj AMC Centre & School by Respondent No* 2

VO'cx/'-'is . . . .  3 /
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wherein it  is clearly indicated that. Specialist Cadre 

Officers^ eg. Medical, Surgical^ Ophthalmologists# Neuro­

logists?, Dermatelogist and Otologist etc. are^ not authorised 

Stenographers^. This position remains t^^e same t ill  today,

A photocopy of the said DO letter dated 7th August, 1984 

is annexed as Annej^re R-2 to this Rejoinder A ffidavit. 

Further, assuming that the Officers Incharge Surgical/ 

Medical Divisions are authorised Stenographers, they could 

avail o.f the services of only Stenographers? Grade I I I  and 

not: Stenographer Grade I I ,  because both, of them are hold­

ing the rank of Colonel and equi\zalent.

7 . The deponent is not aware of the circumstances under 

which Shri Prem Prakash, Stenographer Grade-II hacJ(rolunHt“ 

arily agreed to work in an inferior po:st:. However, the^ 

example of Shri Frem Prakash cannot be eited to compel 

the deponent too to work on an inferior post. It: was 

under these circumstances that, the- deponent hac^^quested 

in her application datled 11 .6 ,1 9 8 8  (annexure. No, A-4 to 

the application^ that she-̂ being ai Stenographer Grade.-II 

(Personal Assistant) may be correctly plaG:ed and given 

proper assignment:. It: is also submitted that, if  the 

deponent could not be assigned duties of an inferior 

nature under the Officer Incharge. M edical/Surgical‘'' 

D ivisions, she could also not have been directed to 

take charge from ai Sepoy Clerk, viiich is the lowest 

rank in the Army,

8e It: is noter-worthy that during June, 1988 when the

applicait was ordered by Respondent No, 4 to v;ork in
/• .

Medical/Surgical Division, an officer of the j.ank of 

Brigadier was on the posted strength of the Hospital 

asDeputy Commandant with whom no Stenographer 

attached. Even if  an officer of the appropriate rank
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was not available, the proper coiarse for ^he Respondents 

was to. post Stenographers Grade I I I  rather than compell­

ing a. Stenographer Grade-II to work against an inf erior 

post of Grade-Ill.

9 . The fact that an officer of the rank of Brigadier 

only or above can avail of the services of a. Stenographer 

Grade-II would also be amply clear from the’^ik'^letters 

issued by the Respondents themselves and filed  as Annexures 

No. A-8 and A-16 to thd-^Claim Petition,

10. That the contents of para No, 5of the Counter Affidavit 

are:: denied and in reply it  is stated that- for the reasons 

already explained in detail in the preceding par^rpphs# 

there was no authorisation of a; Stenographer Gj-ade-II in

the Peace Establishment of Commad Hospital (Central Command)# 

Lucknow (Annexure No. C "1 to the Counter Affidavit) for the 

Medical/Surgical Divisions and_as such the deponent had no 

option, but to refuse to work in an inferior post,

11. As regards the allegation that th9&eponent ranained 

absent frpm 1 ,1 0 .1 988  in spite of instructions issued to 

her under letter No. Adm/202 dated 0 1 ,1 0 ,1 9 8 8 , it  is stated 

that copy of the said letter of 1st October, 1988 has not 

been filed  by the. Respondent as Annexure No. C-2 to the 

Counter Affidavit . Annexure No. C-2 is a-copy of letter 

No. 175212/1/A2(Civ) dated 12th November, 1988. It  is , 

therefore, not possible for the deponent to comment on

this allegation. However, it  is submitted that the deponent 

was prevented from entering the premises of place of work 

[' by use of physical force. She, therefore, notified her 

attendance through letters posted to- Respondent No. 3 under 

Certificate of Posting, The Respondent has made'contra­

dictory statements. Whereas on the one hafld it  has been 

alleged by him that the deponent was absent from 0 1 ,10 ,88

onwards, on the other hand it  has: been ^ ^
^stated
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by him in letter No, Adm/202 dated 22 .10 ,1988  addressed 

to Cantt:. Police Station (copy filed  as Annexure No. A-14 

to the Claim Petition) that t^e deponent was absent from

0 3 .10 ,198 8  onwards. The Respondent has also admitted the 

presence in his office of deponent on 17 .11 ,1988  vide Para'

20 of the Counter A ffidavit, Her pay and allowances from 

1st October, 1988 onwards were arbitrarily withheld with a 

view to cause financial harassment to her. The deponent; 

having fallen sick had applied for leave on medical grounds 

from 2 .1 .1989  to 23 .3 .1989  vide her application dated

25 .3 ,1989  m copy of which has been filed  as Annexure A-19 

to the Appkication which was duly received by the Respondent,

12, That the contents: of para 6 of ^he Counter Affidavnt  ̂

need^ no comments.

13:, That the contents, of Para 7 of the counter: affidvait 

are: denied as stated and in reply it  is stated the duty 

which the deponent was asked to join  was: neither, lawful nor ' 

appropriate- nor as. per authorisation in view^ of what has3 

already been submitted in Paragraphs, 4 to 12 above..

14', That the contents:, of Para; 7 (wrongly typed twice, in 

the: Counter Affidavit) are: faise# hence denied. It  mcCf 

be added that during the years 1985--86, Col. V . Rat^*ah, 

Respondent No. 4 was- serving in AMC Centre & School, In 

this connection a copy of Order No.S?Q dated 8=^ March# 1986 

issued by the Commandant, AM: Centre ^ School, Lucknow 

regarding grant of leave to the said officer is annexed 

as Annexure: No. R-3 to this Rejoinder. A ffidavit . It. may . 

also be submitted that no ailegations of any nature are 

contained in Para 6(3) of the application as alleged by 

the Respondents.

~ 5 - ■ ,
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15* That the contentsof Para 8 of ^he Counter Affidavit 

are denied and those: of Para 6(4) of the Claim Petition 

are re4ffirmed,

16, That the contents of the Para 9 of the Counter

Affidavit are false hence denied. The Deponent did work

as PA to Commandantv Command Hospital (Central Command), 

Lucknow side, by side with Shri S .R , Gupta, Stenographer 

Grade-I (Sr, PA ). In this connection photocopies of DO 

letters dated 6th January, 1988 and!I4th February, 1988 

addressed to the deponent by Major General CR Narang (Retd) 

and a Money Order acknowledgement Receipt 22.3^.1988 are

annexed herewith as Annexure Nos, R-4, R-5 and R-6,
/

respectively.

17, That the contents.-of para 9 (wrongly typed twice in

the Counter Affidavit) of the Counter Affidavnt are denied

and those-of paras 6(6) and 6(7) of the Claim Petition are 

reaffirmed.

18, That the contents, of Paras 10 and 11 of the Counter 

A ffidavit ate^ denied in view of the facts furnished in

r.

reply to Para; 4 of the Counter Affidavit ,

19, That the contents of Para- 12 of the Counter Affidavit 

need no comments.

20, That the contents of Para. 13' of the Counter Affidavit 

are denied and those of Para 6(11) ^o (15) of the Claim 

Petition are reaffirmed. I t  is further, submitted that it 

has been conce^ded'by the Respondentsj in Para 12 of the 

Counter Affidavit that the duties of Fatal Section was 

not commensurate with the deponents status and as such

no action was taken against her: for her refusal to perform 

these duties. The contents.^ of Paras 6(11) to (15) of the

I



■9

- 7 -

>

ir*f

Claim Petition are, therefore, very much relevant*

21. That the contents of Para 14 of the Counter Affidavit 

are denied and those of paras 6(16) to 6(18) of the Claim 

Petition are re-affirmed. As regards the j-elative status 

of the applicant vis-a-vis a Subedar Major of the Army, it  

is submitted that scale of pay has no relevanibe. The 

Subedar Major belonged to clerical cadre whereas the 

deponent's post was Stenographer-Grade-II (Personal 

Assistant) which isof a quasi-technical nature.

22« That the contents of paragraph of 15 of the Counter 

Affidavit arg: denied and those of paras 6(19) and 6(20) 

of the Claim Petition are re-affirmed in viev/ of Annexures 

^-11 and A-12 to the Claim Petition,

23'. That the contents of Para. 16 of the Counter Affidavit 

need no comments:.

24. That the contents, of Para 17 of the Counter Affidavit 

are denied as stated and in reply it  is stated that i f  the 

deponent had committed any breach of discipline, the proper 

course for the Respondents was to charge-steet her under 

the ^elevant Conduct/Discipline Rules, Instead of taking 

that action, they took an extra ordinary step of summoning

the C ivil Police in order to humiliate her.

\

25. That the contents of Para 18 of the Counter Affidavit 

are denied in view of the siibmissions made in the preceding 

paragraphs. The contents of para 6(23) of the claim peti­

tion are re-affirmed.

I 26. That the contacts of para- 19 of the Counter Affidavit 

are denied and those of paras 6(24) and 6(25) of the Claim 

Petition are reaffirmed. The payment of deponent's salary 

for October, 1988, arrears of Dearness Allowance from

1 ,7 ,1 9 8 8  onwards and Bonus for the year 1987-88 have been 

illegally  and arbitrarily withheld®
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27 That: in reply to the contents of para 20 of the 

Counter A ffidavit, it  is stated that, the deponent promptly 

followed the ^dvice of Respondent No® 3 an<^ubniitted a? 

representation -to Respondent No. 2 vide Annexure No, A-17 

to the Claim Petition to which no reply has been received 

todate,

28, That the contents of Parav21 of the oDunter affidavit 

‘ are false hence denied. Since the deponent was not permitted 

by show of force to enter thS premises of her place of ^ork 

Respondent Nos. 3 and 4, she had no alternative left- except 

to notify her attendance for ^he period 3,10®1988 to 31 .1 2 .88  

by means of letters posted Under Certificate of Posting, 

During the period 2 ,1 ,1989  to 23 .3 ,1989  she ^^as sick and 

medical certificate of sickness and fitness have.- already 

been received by Respondent No, 4.

,29. That: in reply to ^he contents of “Summary of the Case" 

given on Page No. 12 of the Counter A ffidavit it isfstated 

that it  is absolutely incorrect and false to say that the 

deponent was given sufficient time to join  he?S.*5itimate 

duties as S_^enogr^her to O fficer Incharge Medical Division 

which is the authorised appointment as per. Peace Establish­

ment". As already submitted in detail in reply to para= 4 

of the Counter Affidavit, vide paras 3 to 12 of " ^ h ^  Rejoinder 

A ffidavit , it  is very clearly mentioned in the copy of the 

Peacfe Establishment of Command Hospital (Central Command) 

Lucknow which has been filed  as Annexure'c-l to the Counter 

;^|fidavit that a Stenographer G r .l l ,  a: designation held by 

the deponent, is supposed to work with an officer of ^he 

rank of Brigadier (or above). This is also evident from- 

letter; No. 35922/lI/DGMS-3j(B) dated 5th September, 1985 

issued by Respondent No. 2 a_ co^py-of which has been filed  

as Annexure A—15 to the Claim Petition. Further as per:
•V

Govt, of In d ia , Ministry^ of Defe|x:'e> Office Memorandum No.

< ^ h A A i x X J K X J o J J U '^ J ^ ^ 'y  ' , , . 9
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B / 1 7 1 1 6 / E M E  Org-3/2593/D(Civ-l) dated 1s t  May, 1981' 

a copy of which has already been filed  as Annexure No.

A-8 to the Claim Petition, with reference to Para 6(16) 

thereof, only officers of ^he rank of Brigadier and equi­

valent in Navy and Air Force are authorised Personal. 

Assistants (Stenographer Grade-Il) in the scale of Rs 425- 

Rs 700 (old)- Revised Rs 1400 - 2300. The Officers-in- 

Charge Medical and Surgical Divisions of the Command 

Hospital (Central Command) , Lucknow are. of the rank of 

Colonel and equivalent as stated in para 6(11) of the 

Claim Petition. This statement has not been challenged 

by the Respondents vide Para 13 of the Counter A ffidav it . 

The obvious and irrefuitable conclusion is that a Steno­

grapher. Grade-II (Personal Assistant) cannot and shamld 

not be asked to work in Medical or Surgical D ivision .

3'0, As regards the allegation of the Respondents that 

the deponent has been avoiding to receive posting .order, 

it  instated that the applicant has already feceived the; 

posting order vide para 6(28) of t^e Claim Petition 

(inserted as an anendmeht). -

31. That in reply to Para^27 of the Counter A ffidavit 

(page No. 14 ), it  is stated,that the posting order has 

nothing to do with the suit filed  by the applicant. It  

has. been issued by Respondent No. 2 with a view to harass- 

'ing the ap deponent and putting her to inconvenience. A 

prayer has already been made by the deponent to quash the 

transfer order being arbitrary, illegal and biased vide
r

Clause (g) of Para 9 of the Claim Petition.

32. That: in reply to para. 28 of the Counter A ffidavit, 

it  is stated that in view of detailed submissions; made 

in this Rejoinder Affidavit, the application be allowed
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with, cost to the applicant.

Lucknow

«V^

Dated:
Deponent

V E R I F I C A  T I O N

* 1 , the above named deponent, do hereby verify 

that the contents of paragraphs / to ^  are true to 

my personal knowledge, and those .of paragraphs ^  to

are believed to be true on the bas'is of legal, advice 

and information gathered, . *fe©

S&S3S= tesÊ 3-5E37Ê = ±o=bff = tfftifir ©EC 

Nothing material fact has been concealed and no part of 

it  is false .

- (yĴ  V
Deponent

Lucknow,

Dated :

I identify the deponent who has signed 

before me and is personally known to me.

Lucknow, 

Dated
Counsel for the Deponent

.<2»

Solemnly affirmed before me o n 'i '7 * ^ 5  

at tf s ^ . / p .m ,  by the deponent at Lucknow.

3 jlt^

iPflit Tlai Srivasiava
Advocate 

t§§mffillti©net High Cr u»t 
Beach 

•• Dai« 1
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U Steno Gda

Cooaand Hospital vCo; 
Lucknow-226002

To

The Commandant 
Command Hospital 
Central Command 
IjUcknow-22600 L

Madam, *

. . . t e a  " / o S r a ?

School from CH(CC), Lucknow.

I beg to submit the following few lines for 
your kind lonsideration and fnvourrble orders .

> 1 .

2.

3 .

k .

that I  had worked in 1976
School as Stt.nogrnpher Gde III  f^*o« 197
to 0^ Mar 86; ^

that consequent upon 86*

s^pSsted^t^the ComrnJid Hospit.lj, Lu^^
( P A ) - - e d

that I have been carrying out my 
the entire satisfaction of my superiors?

fVint to the best of my knowledge no change 
S S M S n  m 'art. the of *MC Centre jnd 

School and I am afrnld

posting is a T .ffftin
Senior PA is posted after which I will again

be dislocated;

that I have comfortably adjusted .
in the Command Hospital In view e®®"*
working atmosphere for female employees 

here;

6 . thet I will not he benefited in sny manner 

by this posting;

In the circumstances, I am verv much interested to 

continue in the Command Hospital (CC) and \iOui therefore
renuest your ixmour to get tlin

IffltJlitjlj ig

5.

By fall Rt
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C k  B Si tharaman

Amscops, i^lans and i^rejacts)

. DO No 3 0 3 9 7 / l J 4 S .3 ( C )

5̂TT pjTRnr 

ŝ TRffrt 000 {

Medical Directorate 
Army Headquarters 

L Block, New Delhl-110001 
07 Aug 84

1.

‘-V

I.

■Ssi

Please refer to your DO Mo K39/XXXV0lv dated 28 Feb 84;

hne e&aa has been examined in its totaiitv. Vftitls 4-h*M

In r e s ^ c t 'o f a S l n is t M it i l e * ^ ^ ? ®  i?'®'*® s<-«>ogw«)hers 
in .m l*. I  ointments held by brigs » d  eel»

hSr“ t * r f f l ^ n 2 ? ' ’frS?j!j^„f- ^ "1* mere are fertSln in !
authoJlsed t o A S l L l a  “*■ st««>8Mphers

« « t s  or t  :^ ^ r s ? *c 'S d S ‘’e S ? i? r :“2 ; ; c ‘ i^ “5 S 4 *% .% n s *-
« * e  between various hosplttts of Aniy, Ma»y a n d %  Pow i!

^  t — icl, --iCj t5 ru.<=w-^

tS t--Ct.  ̂ OV

w-tUi-ys—i—-----

O___Ji
,T '

/ M a j Gea KD Kapur
Gommandant

Centr® and School 
Lucknow

/C

V ^
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'ffej Gen C R Narang (Retd) 
Medical Superintendent

. V ;f :S S ® ;'■•-. .• *i •' I • ■,V;s:r“’i3 ,.. " ,̂ i
‘ • i ; \ • ‘i:’'t' 'l**'•

Postgraduate Institute of. rfedicaXi^s^.,
, ' ’ Education and Research,Chahdigarhi:^i,')

Dated; 6 Jan 88

I and my wife are grateful to you fbr.{ybur^|;^|v 
remembrance and Season' s Greetings^, v/hich. w e ^ ^

i_j •_«'44-V\ T, 4*V» V7 •{ e V\ ̂  o . T* * ■O . "* ''
kind
heartily  reciprc^ate with all the good, w i s h e s i  

'a-happy--1988r-■ •,

■

owv- X

I •'
•.»-7

V, Mrs > Kamla 1 N î'i :̂ :̂; 
PS to Comdt:^;'; 
Command Hospital 
Lucknov;-2 (CG) ' • ■;'J :;

«J.
«■'
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Oram: t- • JRADMED'

M ai G n : .  R . N arang  (Retd)
‘ MBBS. MHA

Profe*se t Hospital AdminUtratlon 
cum

Medieti i i  erintendeni

Off. 23203 
Phonas ; 25256
PABV . 32351 r„ , • 208 (Off 
PABX . 32326 ’ 322 (Res)

Postgraduate Institute of Medical Education 

& Research, Chandlgaih-160 012

D a te £ A ..E e h l.^ B .

X

A) aW
/

I thank you for your kind remembrance and birthday 
greetings. It was as usual very thoughtful of you to have done 

so. May God  ̂ ^
'4

\

Mrs Kamla Nair,
PA to Commandant 
Command Hospital (CC), 
Lucknow-2.
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3. That the contents of para IS. 2 of the application 

are formal and need no reply,

4, That in reply to the contents of para-3 

of the application it is submitted that the 

Command Hospital, Lucknow is authorised 5 

stenographers vide P.P. effective with effect

trom 01 Feb, 1983. A  copy of the above is

, being enclosed as Annexure.C-1 to this counter
I , , , ■

1

! affidavit . There were only two Stenographers on

I

 ̂ the posted strength. During March 86 the applicant

1 reported to the Hospital on permanent transfer from

a m : Centre & School, Lucknow on ©5 March 1986 and
>—  - :  -------

■' '1 - [•

thus the number of Stenographers increased to 3. Later 

1 ^  transfer orders in respect of liatxxK® the

applicant from the office of the deponent to 

AMC Centre & School, Lucknov; were received during 

October 87 from Army Headquarters, Mew Delhi ie. 

Respondent no,2, On receipt of her transfer orders 

the applicant requested in writing that she may be 

allovi/ed to continue in the office of the Deponent 

itse lf .  As a result the transfer order was cancelled 

and intead :^r i  SR Gupta Steno Gde.'I from the office
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Of the deponent was transferred to AMC Centre 

- d  School Locknow. on receipt of transfer order 

of S h n  SR Gupta, Shri &em  Srakash Steno 

Qrade .II  working in -Surg/Medical Division was 

shifted to take over as Steno to the Commandant 

of the hospital being Senior to the applicant.

The applicant was earmarked for Surgical/Medical 

Division from where Sri Srem Prakash Steno. G r .II

was shifted to the office of the Commandant. The

Surgieal/Med. Division are authorised one Steno 

each in the P.E. The applicant was directed many 

times verbally to go to the Surg./Med Division

and work in place of Sri Prem Frakash Steno Gde II

but she did not comply with the orders and did not

go to the Surg./Med. Division. As this applicant

assigned some work, as a temporary measure,

she was asked to take over the duties of Fatal

Secuion, The applicant did not take over the charge

of this assigned duty and instead submitted a letter •*
d

dated 11 Jun 1988 (Annexed with application as Annexure 

n o ,2 to application) addressed to the Commandant that

she being the lA is equivalent to the Senior JCO and

3s per contention FAs are only reauired to handle

Se( retarial work and are to be attached to a Brig or

equivalent,

at OC TrooiH
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equivalent Rank.

5. The applicant still  refused to join 

the duties of Steno to Officer Incharge

Surg/Med* Division as per authorisation. The 

Administration always took sympathetic and lieniint

viev/ and did not institute any action against her.' 

The applicant remained absent from duty with effect

from 1 ,1 0 ,8 8  inspite of clear instruction issued

to her vide letter No.^5vdm/202 dated 01 Oct 88 

A copy of the above letter is being filed  as

Annexure C~2 to this affidavit. As the applicant

remained absent and was marked absent, she could

not draw her pay and allovjances.

6 .  That the contents of para 4 , 5 and 6 (1 )  

of the application need no comments.

7e That in reply to the contents of para 6 (2 )  

of the application it  is submitted that the 

applicant’ s previous good record of service, 

as claimed by her is  irrelevant, i.n the present 

context of her refusal to join her duties which is

-4“

C',—...'d' ■ ('CC/'"
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lawful and appropriate as per authorisation of

the hospital.

7. That the contents of para 6 (3 )  of the 

application are incorrect as stated hence denied

and allegations made in th s para are not relevant 

in the instant case.

8. That in reply to the contents of para 6 (4 )  

of the application it is submitted that the state'r'ent 

made by the applicant in this para are absolutely 

baseless, false and imaginary, hence denied.

9 . That the contents of para 6 (5 )  of the 

application are incorrect as stated and in reply 

it is stated that the applicant was never worked

as FA. either to Maj Gen Tirath Singh and 

Maj Gen (Mrs. } N. Ahuja the then Commandants of

the Hospital; as Shri SR  Gupta, Steno Gde I was

the SPA to these two General Officers,

9 .  That the contents of para 6 (6 )  and (?) of

the application are baseless, frivolous and

imaginary, hence denied.

10, That in reply to the contents of para 6(8}  of

btfe application it is stated that in view of the

W ftATi

Col

8r. Segistkt &  OC Troopi

Could Ho»  ̂fCC)lucka.j
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reply given against para 3 of the application

no further comments are reicfuired.

11, That in reply to the contents of para 6 (9 )

of the application it is stated that this

point was raised earlier in para 3 of the

application and the comments have been offered 

above. The applicant was again directed to report

to her assigned duty as Steno to Officer Incharge

Surg.^Med Division, to which she did not obey on

one and other frivolus reasons, vjhich has no basis 

as per the authorised duty of a Stenographer posted 

to the office of the deponent. Please refer the 

extract from the PE of the hospital at annexure C-l.

12. That in reply to the contents of para 6 (lO ) 

of the application it is stated that tfee job

of i^atal Section was assigned to the applicant

i

tempararily la® to utilise her services at some

place and when she refused to do this job, no

o ffic ia l  action Vi/as taken against her evidently 

this specific job was not as per authorisation of the

RATI
Col

£r, RegistrW ft O C  Troop* 

Could Hosp ^CCJI uckno#
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13 . .That the conetents of para 6 ( l l )  to 6 (15 ) of 

the application are totally irrelevant and baseless

and needs no comments as this point has already been

commented upon earlier paragraphs.

14» That in reply to the contents of para

6 (16 }  to (18) of the application it is submitted that 

to

to the application dated 15 Jul 88 of the applicant,

she vv!as replied by the Offg Commandant that CPRO

75/ 8I quoted by the applicant is irrelevant in the

present context and that she is to take over the 

aripointment as -'teno to SurgAvled Div. , the applicant 

in this very letter was given sufficient time to 

take over her assigned duty as per FE and was

thus attached with the Head Clerk Sub Maj M. Srishnain.

already
copy of the above letter is filed by the

C?’'"- T___—

applicant with her application.as Annexure ~9 to 

the application. The contention of the applicant

that the status of a 'Sub ,V;aj is equal to her is

absolutely vjrong, A Sub Major's pay scale is

R s .2000-60-2540-75-2915 whereas the pay scale of 

the applicant is Rs. 1400-40-1800-50-2300. This is

evident that both being the CentrSTT’Govt employees, 

pay scale.wise also, the rank of a Sub f&j is much

V

Col

Sr. RcgilW»» ^
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senior to that of a Steno Gde I I ,  which is being ■ 

held b j  the applicant.

15. That the contents of para 6 (19 )  and isSjtx (20)

of the application are imaginary and false allegations 

hence denied,

16. That in reply to the contents of para 

of the application it  is stated that the 

representat on of the applicant to-GCC-in-C was 

forv/aroed to the authorities concerned with comments.

17. That in reply to the contents of para 6 (22 )  

of the application that inspite of repeated verbal 

requests to 'S the applicant by all cocncerned that 

if  she has any grievances, she should put up her

V S  representation, to the senior i.rmy authorities, for

reoressal and not to create public nuisance by

sitting beneath the t^ee, in front of the Commandaint*s

office , as a sort of 'Dharna'.the applicant had

posed a condition of break of pece, discipline and

administration when all avenues had failed to convince

i ts e applicant not to create public nuisance in front

i ■ ■ . ■

of a very senior officer, then the /SO Incharge, Sadar

fblice Station was reouested to come and explain 

to this applicant to behave properly and not to

Col
Sr. RegiitraL* O r Troopi 

Hoip ncktxiQ ^
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create public nuisance. Mr. Upadh3ray the

SHO, Incharge, Sadar Tkana came and explained to

the applicant on 22 Oct 88, the applicant left the

place quitely. K a i n  as again on 24 Oct 88 the

apolicant sat in front of the Commandant’ s o ffice ,

then Mr. Upadhyay the SHO Incharge, Sariar Thana was

summoned to come and intervene. To which

Shri Upadh3ray came alongwith few lady constables 

and after satisfying himself that the applicant 

was definately creating a public nuisance, inspite of 

his earlier talk to her on 22 Oct 88 , he had to

, forcibly remove her from the place, as she had

pressed all limits of decency and had definitely 

becom.e a case of public nuisance and indiscipline. 

This fact may be coraborated from Mr. Upadhyay the

SHO, Incharge, Sadar Thana, Lucknovj himself.

18. That in reply to the contents of para

6 (2 3 ) of the application it  is stated that Maj Gen 

G P M t a l ,  the present Commandant was in his office 

on the first day of his duty and was, in the

process of taking over from Brig HI< Agarv.'al the

time was apnroximately 9 AM, Colonel V. Ratan was

Col

Sr. R^Utrar &  Troopi
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w
also the Commandant’ s office , when the applicant' 

forced her entry to the Commandant’ s office and

started protesting , to which Maj Gen GF Mital conveyed

that as he is in the process of taking over, he w ill give 

appointment to the applicant, on any other day, to 

listen to her grievances and the applicant was asked to 

leave the office. The allegations, that the applicant 

was abused and phjrsically assaulted is false and 

imaginary. Her application of 18 Nov 88 was sent

by the applicant to Sub Area Commander Lucknow who had

■orwarded the same to the office of the deponent vide

their  letter dated 16 Nov 88, No new point was raised

,\ -

f''by the applicant and all her allegations were frivolous 

’ and imaginary.

19, That the contents of para 6 (2 4 )  & (25) of the

application are repetition of earlier paragraphs

for which comments were already given in the preceeding

paragraphs.

20. That in reply to the contents of para 6(.26)

of the application it is stated that as has been

mentioned in para 6 (2 4 )  8. 6 (25 ) above, Maj Gen GP

Col V

f ir, Reglltraf Ik Troop# 

Cosad Help / L ;LUckno»

M ittal, Commandant interviev>/ed the applicant on 17
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November 88 in front of Col V. Ratan, Senior

Registrar CC Troops, Capt Tara Chand (outgoing Copy, 

Commander) and Capt VP,Singh Copy Commander^

When the applicant failed  to listen to any reasons 

told to, her by the Commandant, then the applicant

was told by Maj Gen GF Mital, Commandant, to submit

her grievances to the DGMS(Army) through the prescribed

channel as per direction of H3. Central Command of their

letter dated 12 Nov 88 . A copy of HQrsv Central

Command letter dated 12 Nov 88 is being filed  herewith

Mne.xure-C.2 to this affidavit. An application of

the applicant addressee to DG f/iS(Army) was received

J; which was forwarded to the office of the DG MS (Army) 

with parawise comments. A copy of the above letter

dated 7 Dec 88 is being filed as Annexure C-3 to 

this affidavit.

21 . That in reply to the contents of para 6 (27}

of the application it is stated that the applicant is 

s t ill  absent from her assigned place of duty, she was 

marked absent and naturally as per rules forfeited

claim for her pay and allovjances.

Summary of the case,

It Vifill be seen from the above that sufficient

time was given to the applicant to 'jo in  her
RcgUtrar &  o r  Troopi
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legitimate duties as Steno to Officer Incha^ge,

Medical Division which is the authorised appoint-

ment t  as per FE. On, the application of 

the applicant addressed to DG MS(Army)

forwarded to higher authorities vide Anne xi;re

C-3 to this affidavit , the applicant was

posted out to m e  Centre 8. School Lucknow vide

Army I-q. letter No. b/7 2 1 3 3 /dGMS-3/(B)/i  dated

26 Dec 88. A copy of the above letter is beiigg 

filed  herewith as Annexure no.C~4 to this 

affidavit. The posting was to d be implemented 

with immediate effect. All efforts to deliver 

the posting to the applicant fa iled , as she 

delibrately avoided to receive this posting

order. Undermentioned letters were sent to

her;-

A

(a) Letter No.5057Coy/l02 dated 31 Dec 88 
(through a Messenger of the deponent 
to her residence- Annexure No.C~5 to 
this affidavit,

( b )  Letter No.505/Coy/9 dated 10 J a n .89 
(through a team of repr sentatives of 

the deponent to her residence- 
ftnnexure No.C-5/rt6 this affidavit}

(c) Letter No.505/Coy/l5 of 14 Jan 89

(through a team of representative of 

the deponent - Annexure No.C-6 to this 
affidavit)

it. Rcgi*«|f &  Troopi 

Gonad Ho»p (CLj.
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(d) Telegram of 15 Jan 89 (also copy of 

telegram by regd. post and ordinary 
post/ - Annexed as C-7 to this affidavit.

(e) Letter No.505/Coy/33 of 18 Jan 89

"  by regd, post. (Annexed as C-R tn 
this affidavit) - ~ ~ ™ ~

( f )  Letter Mo.505/Coy/g2 dated 24 Jan 89 
{ asted on her door by a team of 

ppresentatives of the deoonpnt..
A  copy of this letter is iDeing 

annexed as Annexure no.C-Q to this 
affidavit.

(g) I'etter No.505/GAy/55 dated 30 Jan 8© 
by Regd. post CBeing annexed as 

^ iIg B g g - no^C-10 to this affidavit).

All the above registered envelopes were received

back from the postal autbrities undelivered 

with the remarks of the postal authorities

•inspite of going to the residence of the

-’individual again and again she did not come

but to receive; hence returned.'* When approachdd 

personally by the Messenger/Team of representatives, 

the applicant’ s husbanti prevented the delivery of I' 

the letters to the applicant.

1A1

|»r &  Troopt 

liad Hoip f

27 ,  At present the crutch of the problem,and

the genesis of the entire case is that

the applicant is avoiding the implementation of 

her posting order issued by the higher authorities. 

That the Hon’ ble Tribunal be xRejMKst directed 

applicant to receive her posting order to

AfC Centre & School Lucknow.
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That in view of the facts, reasons 

and circumstances stated above the applicati on

filed  by the applicant is liable to be 

dismissed with costs to the opp. parties.

Lucknow, 

Dated: \

Verification.

R e g liw a t at OC Troop.
ComdBoiprCCiUckn..

I ,  the above named deponent do hereby verify 

that the contents of paragraphs to ^

are true to my personal knowledge, and those of 

paragraphs to are believed to be t m  e 

on the basis of perusal of office records as well as 

information gathered and those of p a r a s ^ '' 

are believed to be true on the basis of the legal

advice. Nothing material fact has bee;] c o n c ^ e d ’ arti 

no part of it is false.

^Lu ck n o w ,
r. 'llegistî sr & 0> 1

C0SE,0 IHoSp cUi'kriuw
> '""^DatedJ

I identify the deponent who has-§ 

signed before me and'is personally knov/n to me.

y .K ,  CHAUDHARI)

Addl Standing Counsel for the CentralJQovt 
Counsel for opp. parties.

Solemnly affirmed before me on 

am/pm by the deponent at Lucknow.

t v. ^ucknow.
'■ .... . ’

at

f  m
€ol
Sr. Rcgistri\^& r»c Troopi

Gosid ffk



ANMEXmE C .l

Extract from FE V l /3 52 /l9 46 /3 ' effective wef ol Feb 1983,'

Headquarters. 

Civilian  non-qazetted,

X X  X X  X X

m ( j )

-^enoqrapher (k|

X X  X X  XX

: XX XX XXX

■ ; PAs/stenographers (q)

Total beds auth

600” to "” "700"’t 0 "” " " " 8 6 0 l o “ ''“ r000"to ‘ 
699 799 899 1099

1
1

1
1

1
1

Receiption. OPD and MI Room

1
1

V i

j )  for the Commandant 
k )  for the Registrar

q )  Stenographers will be authorised as under -

Maj Gen 

Briq
Col g Lt Col

Stenographer Gde I 

Stenographer Gde II  
Stenographer Gde I I I

DMS (Army) will have discretion to reallot Stenos 

to individual hospitals Carmy/Command/Military-'^Base 
Hospitals ,CTC Fune, from within the number authorised 

to all these hospitals.

Registrar k  O C  Troop, 

Jgd Hoip ^CCjLucktj



Tele: 2371

N o .1752l2 /l /A 2 (C iv )

C 0 mrn an d Ho s pi t a 1 

Central Command 

Lucknow.

"AMMEXURE FD.C.2

Headauarters 
Central Command 

Lucknow
12 Nov 88

COMPLAINTS.-

1. Reference Jvlrs Komalavalli Nair, Steno Comd Hosp(CC) 

Lucknow application dated 24 Oct 88 addressed to G (X-inC.

2 .  Mrs. Komalavalli % i r ,  Steno of your unit may please 

be advised to submit her grievances, if any, to DG MS(Army)

through prescribed channel

Sd/- KS Rathaur 
Col
for.'i^'^G
for Chief of Staff

Internal

* ’ Med’ ” for. info pi.

Certified true copy

sd/~ VF  Singh 
Capt

06 Mar 89,

/ copy/

V  \r a t a b  
G o l\  ,

Bgiitrar O C  Troup. 
eomd^Hoip fCC;Uckno.
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Tele: 422

Adm/202/160

Command Hospital 

Central Command 
Lucknow

07 Dec 88. ’'

AM'JFXURE C-3

Headquarters 

Central Command(Med)
Lucknow,

'<°"’3 la v a U i  Nair Stenooraoher- 
Grde .II  of Command Hospital CC ^ucknow.

» • •

1 . Refer to j^our HQ letter No.3 3 5 5 0 2 /2 /FC/kVN/m -3(B) 

dated 27 Mov 88.

2 . Comments on the reprpsentation dated 10 Nov 88 of 

^ t  KV '^air received vide your above quoted letter aare

forwarded herewith in duplicate as Apox.A to this letter.

3 .  Her representation v̂ ias Qriginall dated 2 1 .1 1 ,8 8

but \J3s unsigned. Then she submitted same representation 

dated 2 6 .Nov.88. Her representation dated 26 Nov 88 

received on 30 Nov 88 alongwith its enclosures is also

forwarded herewith as A p p x . 'B ‘ . Comments on various

issues raised by her on this application have already been

commented vide A p p x .‘ A' to our letter No. Adm/202/l52 dated

19 Nov 88, as there is nothing new,, but repetition of

earlier ones^

4 . The representation dated 10 Nov 88 and 21 88

;%longwith its enclosures are returned herewith.

Sd / - V / Ratan 
Col

Sr Registrar 8. OC Trooos 
for Commandant,

V RATAN 

Col

llcgistrar &  O C  Troop, 

Comd Hosp CCCjLuckm^w
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Telephone: 3019234 

 ̂No . b/7 2 1 3 3 /d G MS 3 ( B ) / i

I
Headquarters 

^Central Command (Med) 
Lucknow,*

AMMFXIIR.5 C-4 

Registered.

26 Dec, 88,

POSTImg/TRANSFERj CIVILIANS.

I .  :Smt Komalavalli Hair,' Stenographer Gde II  of Command 

;Hospi al((X:) LucJcnow is posted to Centre & School, 

:Luc.knov>i with immediate effect,

‘2 . Command Hospital (CC) ucknovv-may be instructed to 

pelieve her immediately to enable her to join at AfC

-'sntre & School,, Lucknow under intimation to this H2rs.

3 . Unit concerned may be asked to publish necessary

DO Ft I I  and endorse co'ies thereof to this HQ,

Copy to:

Headauarters
Ai\C Centre a School
Lucknow,

Headauarters 
Ur.^S,rea, Bareilly

Command Hospi al 
Central Command 
Lucknow.

S d /“ Surjeet Singh 
Colonel

Director of Medical Services(T&C) 
for Dir Gen of Medical Service

C Army)

/cooy /

&  C C  Troopi 

Comd H m |> ^CCjLucknoOtt



TeleJ 2422

§05/Coy/l02

AMNFXIJRP C-5 

read ad

Command Hospital 
Central Command 
Lucknow 
31 Dec 88,'

Smt Kama1availi Nair
Steno Gde I I  •

Qr. N o ,l44 /3  Outram Lines 
-Opposite Traffic Police 

Sadar Bazar, Lucknw  Cantt

Posting/Transfers - Civ ilian s .
o • •

1 . ’ You have been transferred to A.fC Centre

and School, Lucknov /̂ vide t o y  I-p. letter Mo. B/72133/DG

MS”3 ( B ) / i  dated 26 Dec. 88.

2. You are advised to report in Coy Office for

collection of your Movement order for your nev̂ ; unit.

Sd/- VP Singh 
Capt

Coy Commander 
for Commandant

/Copy/
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Telfis422

No.505/Coy/9

.f-\r
’?'W

. ANNEXURE 

Rv hand
’Command Hospital 

Central Command 
Lucknov-/
10 Jan 89

V—

Srimati Komalavalli Nair 
Steno Gde I I  '

Qr, Mo,144/3 Outram Lins,

Opposite Traffic Folice station 
Sadar Bazar, ^ucknow Cantt.

Posting/Transfers -Civilians.
* •  e

1. In continuation of this office letter No.6 5 /

C o y /102 dated 31 Dec 88.

2 . You are under order of transfer from this 

Hospital h  to AMC Centre and School Lucknovj vide

A rmjr HQ letter No. B/72133/ d (MS“3(B) dated 26 Dec 88.

This fact has been intimated to jrou vide this office 

letter under reference by Re.gd. Dost Ack ^ue sent to you 

on 31 Dec. 88. Besides a copy of the same letter was 

sent to you by a messenger of this hospital on the 

follevying dates»-

’a) 31 Dec 88 
^b) 02 Jan 89
[ c)  03 Jan 89 

(4 ) 04 Jan 89 
(e ) 05 Jan 89

3. SdHetime yourh house was found locked and som® 
time some of your family members informed that you wsfre
0 U u «

4. On 07 Jan 89 a party of JCO, NCO, UDC and a

c ivilian  Messenger were sent to deliver the letter to
you but again same girl told that you were not in 
the house,

5. Lastly you are again informed that you stand 
posted to #/iC Centre and School Lucknov^ and advised to 
please come to Coy office and collect your movement order 
for Afd Centre and School Lucknow,

Sd/- V. Ratan 
Col

, , Sr, Registrar & 06 Troops
Letter No.505/Coy/9 dated 10 Jan 89^

1 0 .1 .8 9  
'II. 30 '

V

Cor

Sr. Rsgiswat &  O C  Troop* 

Coaid H^ip /CCjLOckn

We, the follovang personnel went to hand over 

the letter to Smt Komalavalli Nair Steno Gde II  
at her residence, Her house was found locked.

;  1 . w -

2 . sd /^

3. Sd/-

4 . Sd/-



hs

-2-

10»1*89

1500
Ro-visited at 1500 hrs. and 
the room closGd.

Sd/- 5SD Mlsra (1500 hrs. )

W g  the follovang persons went to the 

residence of above lady. Her husband

dame out and refused to accept the letter

and asked us to go back in rough tone. She was

awailable in the house and v\fe saw her through it 

window,

Sd/~ RC Roy

Sd/- Ram Autar 

:Sd/“ RM Dev.

/ copy/

xV\ RATA!

/Gc

Sr. ĵ&giitrar &  OC  Troop* 

Hoip ('CCjlucklOip (LiC;Luckn^^



Tele: 422

505/Coy/l5

ANNEXURE -C->6 

By Harid.

Command Hospi al 
Central Command 
Lucknovj 

14 Jan 89.

Shrimati Komalavalli Nair 

'Steno Gde II  
Qr. No. 144/3
Opposite Traffic F-olice Station 

Sadar Bazar, ■̂ ucknov\/ Cantt,

Posting/Transfers ~ Civilians,

V RAT 

Col

Sr. Registrar &  OC  Tro< 

Comd Hosp <'CC;Luck& ,*

1. You are under orders of posting to AWC 
Centre & School Lucknovv' with immediate effect 

vide Array HQ letter No. B/72133/DG?.iS-3(B) dated 

26 Dec 86.

2 . Several efforts have been made to contact 

you and hand over our letter Mo. 50o/Coy/l02 dated 

31 Dec 88 at your house through a JCO and a 
Messenger on 31 Dec 88 , 2nd to 5th Jan 89.

Your house was found locked on all these days 
except on 4 Jam 89 when a girl came out and 
told 'that you were out to see a Doctor, This 

letter has also been sent to you by registered 

post ack due on 31 Dec 88.

.3, Again a party of JCO, Clerk, Messenger and 
Barber was sent on 10 Jan 89 three times. On 
f irst  two occasions your house was foend closedfe 
but on 3rd occasion though you w'ere in the house 
as seen by the party, your husband had prevented 

the delivery of our letter No,505/Coy/9 dated 10 
Jan 89 , in a rough tone.

4 , Norn/ again this letter is being sent to 
you through a party. Please report to Coy 
o ffice  alongwith your no-demand certificate for 
your onward despatch to your nevi unit,

;Sd/“ VP Singh 
Capt
Coy Commander 
for Commandant,

14 Jan 89 

2040 hrs.

, the under signed had you  to deliver 
this letter to Smt, Komalavalli Nair Steno Gde II  
at her residence 144/3  Outram Lines, Lucknow 
Cantt on 2040 hrs. The call bell was pushed but 

it  did not work. Then the door was knowcked, 
vje waited for 10 minutes but no body came to opeo 
Then all of us came back. The door was locked from 
inside which implied that the people w/ere inside 
but they avoided their appearance,'

S d / “ Sub Diwedi Ram S d / “  RC Roy 

Sd/- UXVlftSran Singh.

/copy/

Hav Jai Si



EXm ESS 

From

To

WIEXURE C.“7

in Lieu o f J e le ^ r a n L J o M

Commandant 
Comodhosp Centcom

Shrimati Komalavani. '̂“air

Stenographer
144/3 Outram Lines,
:Sadar Bazar, ^-ucknow.

You are posted to AlC Cmtre a School ^-ucknow vide

Army H3. N o .b/7 2 1 3 3 /dGMS-3(B) dated 26 Dec 88 with 

immediate e ffectO .) Read »  letter sent to you 

on 31 Dec 8 S ( . )  efforts were also made by a team 

on many occasions to contact you M  your residence but

the team was told that you were o u t ( ,)  Bjf this telegram

you are again infor ed and advised to report to Coy 

Office  of this unit immediately to collect your movement,

order.

Commandant Comdhosp Centcom

Not to be telegraphed!

No.505/Coy/

Command Hospital 

Central Command 
Lucknov^

15 Jan 89.

S d / "  VF Singh 

Capt

Company Commander 

for Commandant 
Comd Hosp (CC) Lko

Copy to:

Shrimati Komalavalli Nair Steno -By regd. post 

144/3 Outram Lines, Sadar Bazar,
Lucknovj Cantt

“do- By post uder F UFC 

/Copy/



Tele**

j i-'ost

^c°r.3i?o sra
Lucknow 

IB Jan 89.

su tio n

Opposite T r a l « V .n o «  cantt ,

Ke.er to your appucati-  ^

Tc« are absent «itbo^it leave v. ^

■̂/r, anolicrttion J0\  ̂ na ^
3  ̂ No\M vide your a /a . -=• concemed with

that you are sick ® „ t 'to get

2 .

3^ N0\M Viuc  ̂ OQ are conceni«u

„ . ,  , „ . . . .  . 1 5 5  ! j , r " .  r

■ x H s "fu r T h p r ' intimated that effect % T h

^ a f  f l r t a * '’S f e n " t e d  t o ^ iu  by »eans of reqistere 

letter, telegram etc.

4 Tou are adi/ised to rejoin your duties «

ai you are fit  and oollect your movement oroer

new unit.
Sd/- 

(V. Ratan)

Col
Sr Registrar & Og Troops 

for Fomniandant«

Regn n o .578 of 2 4 .1 .8 9  

Dilkusha Lko.

/copy/



Tele: 422

5 0 5 /C o3'-/42

Annexure C-9 

By hand

CoiDmand Hospital 
Central Command 
24 Jan 89

\

• h

Shrimati Komalavalli "̂̂ air 
Steno Gde II

Qr n o .144/ 3 , Outram Li-es 
Opposite Traffic F^olice Station 
Sadar Bazar, Lucknow Cantt.

Posting/Transfers - civilians.
• • * •

1. You are under orders of transfer to A¥C Centre 

and School Lucknow vide Armjr H9 letter Mo. b/72133/dG MS- 

3(b}  / i  dated 26 Dec 88, with immediate effect,

2. Efforts were made to contact/inform you, of

your transfer vide our un-'ermentioned letters sent to you 

by hand/regd. post ^^D:-

(a 505/Coy/l02 dated 31 Dec 88 
505/^oy/9 dated 10 Jan 89 

'c |  505/Coy/15 dated 14 Jan 89

d| Telegram dated 15 Jan 89 

e) 505/-oy/33 dated 18 Jan 89(

0.0U nave neithei: joined your duties nor you have 

replied any of oura/a communications till  date.

3. ¥© In ’Tiew of the above, you are once again

hereDy infori'ied that you are under orders of transfer

to 'M4C Centre . S, School Lucknow and advised to report

to this office to collect your movement order for your 

ew unit. .

Sd/- V. Ratan 
Col

3r Registrar a. OC Troop's#?, 
for Commandant. ' -. ^

/copy/

RAT

Sr.\Regiitr8r H  O C  Troopt

CoEKcf Hoip ^CCHucknj>'»



t Tele ; 422

50§/Co.y/55

%
ANMEXURE C-lOr

Rpqistered lost AD 

C’omniand Hospital 
Central Command 
LUcknow

30 Jan 89

Smt Komalavalli Nair 

Steno Gde II  
Qr No. 14 4 /3  Outram Lines 
Opposite Tr^fic Police O ffice ,

Sadar Bazar ,Lucknow Gantt

Posting/Transfers/civilians,

' ..............

1..' ■ ' You are under orders of transfer to AMC
Centre 8, School Lucknow vide Army H2 letter No, 

3 / 7 2 1 3 3 /DG MS“3(B ) / i  dated 26 Dec 88 , v/ith 

immediate effect.

2 . Efforts were made to contact/'inform j^ou 

of your transfer vide our unHermentoned letters 

sent to you by hand 'regd post AD;,'-

(a ) 505/Coy/l02 dated 31 Dec 88 
(through Messenger of tis office)

(b) 505/Cojr/9 dated 10 Jan 89 (Through a 
team demited by this office)

(c) 505/Coy/l5 dated 14 Jan 89 (do)

(d) Telegram dated 15 Jan 89

(e ) 505/Cou/33 dated 18 Jan 89.

3. You have neither joined your duties nor j'̂ ou have 

replied any of our a/q  communic-^tions t ill  date.

4 . In view of the above, you are once .again hereby 

infor  ed that you are under orders of transfer to As'AC 
Centre & School Lucknow and advised to report to this 
office by 11 Feb 89 to collect your movement order for 

jrour new unit.

3d/- V. Ratan 

Col
Sr. Registrar & Oc Troops 

for Commandant.

/copy/

Sr.\Regiltftr ft O C  Troop 

CoB^ Hosp ^CCJtuckBo»
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH, LUCKNOW

Mi'SG Application No,
I f d

of 1989 C O

in

ORIGINAL AFFLICATIQN NO. 31/89

Smt, Komal a^alli Nair Applicant

Vs

A

1, Union of India> through ^ 

The Secretary 
Government of India, 
Ministry of Defence 
NEW DEIfll

2, The Director General 
Medical Services (Army) 

Array HQ, New. Delhi

3,', The Commandant 

Commacd Hospital 
(Central Command)
LUCKNOW

4, Colonel V . Ratari 

Senior Registrar 

Command Hospital 

(Central Command)
LUCKNOW

Respondents

Application for amendment.

The. applicant named above most: respectfully submits as under

1. That on 27*3.1989 fhe3 applicant moved an application 

before the Hon'ble Court seeking an interim Order for stay­

ing the operation of transfer Order No. 505/Coy/108 dated

25 ,3 .1 989  issued by Respondent. No. J. and this Hon 'ble Court 

s\ was; pleased to direct', ttiat. relief: should be sought by the

applicant by formally amending the original application,

I N

/ 2 , The. applicant, therefore, requests that, she be per­

mitted to amend the. original application No, 31/89 as under;



- 2: -

\ V ,

K

h . Under the heading '"'’Facts o:£ the case" against: Para 6 

after sub-par® (27) new; sub-paras (28) and (29) may be 

allowed to be incorporated as shown below

(28) "That during the course of preliminary hearing: of 

the; case:: on 8 ,2 ,1 9 8 9 , the applicant was advised by this 

Hon'ble Court to join duty in the office of posting. 

Accordingly# she reported for duty to Respondent No. 3i 

on 25 ,3 ,1 989  along with an application of the same date, 

a. copy of which is annexed as Annexare A-19. However, 

instead of assigning any work to the. applicant, a transfer 

order bearing No, 505/Goy/108 dated 25 ,3 ,1989  was handed 

over to her with a direction to report on permanent trans­

fer to Army Medical Corps Centre and School, Lucknow. In 

sub-parai (m) of Para. 4 of the, said transfer order the 

applicait has also been directed to vacate Govt, accommo­

dation immediately, k copy of the transfer order is 

annexed as Annexure. A-20,

(29) "That the said transfer order accompanied by a 

direction to the applicant to vacate; the; Govt, accommoda- 

tion (vide, sub-parai (m) of Para 4 thereof) is the outcome 

of a desire; of the Respondents to harass and to cause 

hardships to her. Further, if  she moves on transfer,

she is most likely  to face:; the same problems of perform­

ance: of duty in the new office as she has been facing in 

her present office, and for redressal of which she has 

file d  an application before: this Hon'ble Court. Further 

the applicant cannot justifiably  be transferred during 

the pendency of her application in this Hon'ble Court.

The. applicant being a. lady will also face a great incon­

venience and hardships if  she were forced to vacate 

Govt. acGommo:dation."
. . . , 3 /



:  ■ .

B. Against Para 9 of the application i .e .  "Reliefs sought"

the following new clause (g) may be allowed to be added after 

clause) ( f ) : '

(g) "Quash the transfer order (Annexure, A-20) being 

arbitrary illegal and b iased ".

C . Under the GROUNDS Clause: (Page 13) a new Bra-6 may be

allowed to be added after Para 5:-
I

Gb.
" 6 .  Because: the Respondents have: issued the irr5)ugned 

transfer order (Annexure A-20) with a direction to vacate 

Govt, aeeommodation with the sole purpose of harassing the 

applicant.

D . In  the Index, the> following annexures^ may be allowed 

to be added after Serial No. 19;-

20. Annexure A-19. Photocopy of the applicants appli­

cation dated 2 5 ,3 .1 9 8 9 .

21. Annexure A-20 - Photocopy of transfer order No.

i o 506/Coy/108 dated 2 5 ,3 .1 9 8 9 . ^

■: ' Place: Lucknow Applicant:

- 3 - 6|V

I**'

Date: S'j

V E R I F I C A T I O N

I# Smt. Komalavalli Nair, W /o . Sri S .S . Nair aged about

43 years; working as Steno-II (PA) in the Command Hospital

(GC)/ Lucknow resident of 144/3 Outram Lines, Lucknow Cantt.

do hereby verify  that the contents:: of paragraphs 1 m d  2 of
. •

this application: are. believed by me to be true on legal advice,

rJ(XA>

PlaceBi Lucknow Applicant:

Date i
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a

< B / 7 " 1 3 3 / D G  M »  3 (B ) ,

the <.at.iorii;y of ifeir « e m ' 03? II of

i .t 0d ;^ = c e . on .ornanont postins

Sb- 'I i i i  J S «  S t h i ?

be ,0  5 vef 2 3 a  Mti' 39'.--i^»

25th Her 89 (rfl) sni

,e f  2..::,! .1 .. - .- _

a... s S i  S S I «  Z . j £ s n  s?ss;.'5fe

. -\n  ̂ () A\t V 7 ,\ 0 .Jl 

’,  Coni^Hosp ( . f  )
Centre &  /School LucKno

G )n e t u i ’€ O'i   « 6  3  1 9 8 9  ,.>,

l-)DGtG of-f  l-£ letter Ib*B/72l:

a)Dfta of birth
b)D&t€ of &PP;
c ) B r o c e e 1 i n g  irofl 

,1  }P r o c c c r l in g

5 .

; .V ̂ H f l c m r  Ib .B /72 i33 /D G  H S . 3 ® ) A
g)authority for ro e ^ggg. ___

h)f'sy sna aJ.lo-W£no03 . « 2g7.-

3,Monthly .Cactl.n  -‘ ^ o v f ic n

WLoavc^baienco aa . n  I SL=^'^

DDLtQ^of Isat incrcivs 1.3.1938

in  occu.otion of Ojvcrmont accn^.ation, vhict. .1 1

ba vgcatea by iic'ntity card Uo.C-WS35J
She is in  ix3s30s3i0n, 01 nox x . ^

Co y Coranandor
f o r  C o m a n ^ a n t

505/Coy A  
Gomn&ndi Ho 3 pi

■ Ccntrs3- Coonam 
Lucknoj^

^  Her 89 '

Di^tri-butions-

. „  s COk (CC) Luotow
■I srov HQ «G '3 Br Director _

• G.“ c ,r a i o f  M c l i c a l  B o r . i « -  ^  K o n e lc < /e l l i  !fei>^ “

" D(M'^-3(J3) DHQ PO conpli&rcc

2o HQ Cf:nt Cond(MG5)Lucl^oA'? concr.rned.

3 . H , UP her arriv .1  to thi. o-

4. ,:>iC Cf:ntrG±Scnool
•-fcO
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IN THE CMTRAI. |\DMIMISTRAT]V E TRIBJMM., LUCKNOW BENCH. LUCKNOW

1 )

(<\

Misc. Application No, of 1989

in

O R IG IN S  APPLICATION NO. 31/89

KOMALAVALLI NAIR

v /s

Union of Indian and othersr.

Applicant:

Respondents

The applicant above named begs to submit, as; underi- 

1. That: for reasons and under the circumstances stated 

in- the accompanying application for amendment, the applicant 

prays; that, this Hon'ble; Court be pleased to stay the operas 

tion of the transfer order No. 5G5/Coy/l;08 dated 25.3«1989 

(copy enclosed) and the. direction contained in sub para? (m) 

of Para: 5 thereof regarding vacation of Govt, accommodation, 

t i l l  final disposal of the original application. The appli­

cant also prays; that Respondent No. X  be also directed not 

to force her. to vacate Govt, accommodation as this would 

cause her extreme hardship and inoonvehioice.

Place: Lucknow 

Date : Mow

LxlM-

Couns the Applicant



V-

k'.

1

/ ■
:̂.-... ...-X

Unicr the &atiiority of ^m y icttor
D^c 88 ib 3̂525-''3 >^t Ional£iV&-Ui n&jur iaterx) Gae IJ

this hop pit a3. i;j hcrcoy iirscto:"- ";o procced on permanent posting

to ;MC Centre tni -chcol.L’iclaio'^o

2o ̂hc- 'Vii\ ifJC'Ve thla uni^t on 25th Mer 89 (&N) end "wlll

• b e  v b i ?  v a f  2 3 c . I i  M e r  3 9 C 5 i r ) o

r̂ iv' r,.-̂  been peid upto €-nd for 3Uo9,88e She ia  ebaent xiithL.  ̂
-.l^xrc- -p-;-- -wcf Inl'^oSSy’ Her pay and alloi'fancoa fo r_
t-fic oS.od -will bo clalnod after rogaij-riastion of her absence, p<%.

.4 Necj^ssry perliiCu3Lf?rg o f ”i;he eibovo individu.^ are given

s 17 ,10 ,41
* 8<,2c19GG

^a )D &te  of birth

b)D&te of APP-̂  * -o-c- „
clBroGcediA? Tron I Cond Hor^p ((X3) Lucmow

2 ??P*3^^din^ to s -iMC Centre &  ^chooX LucKnov—

eVHe'S^^^® posting “T^'Pcrssnent _ . :;J;.l

5) uutLrity'^for raovc J 4lIQ letter Ib ,B /72l33 /DG  MS-3C^)A
Istcd 2Cth Dec 1988. 

h)Pay and aJ-lowcncea * JbI^.Q -- -QSA.
Rs.1G40„1 S?T.- 50.- ■«'

IM'lonthly dcductiun i GP f\ind-Bs.400/-(a/C No.391883)
CGSGIs K  20,-. * Govt &ccn

k)Lcave balance as -ift f HL=47 HflilSl 
1.10„88

l)D&te of last increcwi 1.3.1933

n)Slio\s in occuFation of Goverment acconodation, vhich vil '

be vacated by her 1 mediately. , ^  .oc^c ,!
She is in  pcssoession of her identity cord ^artn|J|o.C- W535^|

Coy Gbranandor 
fbr Com and ant

5.

505/Co y/(^><
.  Cbnmgnd Hospital 

Centrs3. Cbmani 
Luckno'w

^  Mar 89 ■,

Distributions-

1. Amy HQ aĜ  a Br Director 5. CDA (CC) Lucto\-J 

" D[^?fla3)^DHQ^ro^N.De^ ^ t  ^

2o HQ Cent Cond (Med)Lacl^ow

3, Hw a? 4r-a(K?;d)B&rcilly

4<, ,.MG CentrGiSchool

Unit concerned.

Please report her arrival to ttii's


